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. LEGISLATIVE ASSEMBLY
Monday, 15th March, 1943. -

The Assembly met in the Assembly Cihaimber of the Council House at Eleven
-of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair.
STARRED QUESTIONS AND ANSWERS, '
(a) ORAL ANSWERS.
WATcH AND WARD ORGANIZATION ON CERTAIN RAILways.

292. *Mr. Govind V. Deshmukh: (a) Will the Honourable the Railway
‘Member please state whether there exists a Watch and Ward Organisation head-
ed by a Superintendent, who is assisted by Assistant and Deputy Superintend-
.ents and Inspectors on, each of the East Indian, Great Indian Peninsula and
Bombay Baroda and Central India Railways ?

(b) Is the same a separate department ? . .

(e) 1f the answer to (a) be in the affirmative, what is the pay of these officials
per month ?

(d) Does a similar set of officials exist on the North Western Railway? If
so, what is the designation of such officials of the Watch and Ward ?

(ej 1s it a fact that the highest Watch and Ward official on the North West-
.ern Railway is only an Inspector? If so, what is his monthly pay ?

(f) Have the Watch and Ward officials on the Great Indian Peninsula,
Bombay Baroda and Central India, East Indian and North Western Railways
to perform the same or similar duties? If so, why has a distinction been made
‘between the pay and rank of these two sets of organisations?

(g) Do. Government propose to promote the Inspectors of the Watch and
Ward on the North Western Railway to the ranks of Superintendents and Assist-
ant and Deputy Superintendents with the same pay? If not, what are the
regsons therefor?

The Honourable Sir Edward Benthall: (a) There are Superintendents of
Watch and Ward on the East Indian, Great Indian Peninsula and Bombay,
Buroda and Central India Railways and also Assistant Superintendents on the
Bombay, Baroda and Central India and East Indian Railways. There are
- Inepectors on all the Railways.

(b) Yes, but on the Great Indian Peninsula and Bombay, Baroda and
‘Central India Railways, it is under the Commercial Department.
tion(c) I lay a statement on the table of the House giving the required informa-

(d) No, with the exception of Inspectors.

(e) Yes, I lay a statement on the table of the
information.

(f) The duties of Inspectors are similar. The duties of the other officials

referred to in part (a) are, on the North Western Railway, performed bv off
of other Departments. As regards the second part, Y P ea Dy oflicers

f ot ! the organisation in f i
':Jiﬁerent and it hasg ngt been found necessary o have a s;gecial g.:f:etltr:ed 0;‘;?0;
in charge of these activities on the North Western Railway.

(8) No; as I have stated, the present organizati

and there is no justification for creating gazetted
Rsailway.

House giving the required

on 'is suited to requirements
posts on the North Western

—

STATEMENT A
Statement showing sanctioned Seal, P inten
. : i 2 W’:d ?fmuy of Superintendent, Watch and Ward, and

. the B.and 4., B.B.and C. I.,E. I. and 3. I. P. Rail-
Railway. Designation
. Se.
13: and .:& .. - . Bupdt,Watchand Ward . . 55050-1,303}'?5%{551}%50
.and C.I} . . m%t.évg;zch&nd Ward . . 500-40-800-50-1,200/950
. Supdt., Watch and Ward . -860/300-2
EL . . . . Supdi, Watehand Waed 12505001 o0y 00-450-500

.. 1,250-50-1,500/750.850.950

Asett. Supdt., Watch and Ward . 350-30-800/250.25.525. por.

. . . Bupdt., Watoh and Ward . 500-60-1-.86’0[750-8-::-950 500
( 1065 )

A

4Q.1.pP.



1066 LEGISLATIVE ASSEMBLY [15T8 MarcH, 1948
STATEMENT B.
Statement showing Scales of Pay of Inspector, Waitch and Ward, on the North Westorn Railway.
0ld scale. New Scale.

In Divisions.

* 2560—10—300
* 130—10—200 100—10/2—120
100—5—140
In Workshops. .
216—16—276 140
In Stores Departn.ent..
. 180
215—16—276 { 160
. 140
* Diminishing eadres.

Mr. Lalchand Navalrai: May 1 know from the Honourable Member how
these officers are recruited? Are they recruited through the Railway Public
Bervice Commission for subordinates, or how are they recruited?

The Honourable Sir Edward Benthall: I should require notice of
that question.

DuraTION OF PosTING OF AN OFFICER OF POSTS AND AIR DEPARTMENT.

1298. *Qazi Muhammad Ahmad Kazmi: Will the Secretary of the Posts and
Air Department please state if it is or it is not a fact that under the depart-
mental rules aun officer cannot be posted to a station for more than four years?

Sir Gurunath Bewoor: I presume the Honourable Member is referring to-
the Posts and Telegraphs Department. If so, it is a fact that according to the
Departmental rules certain posts should not be held by officers or clerks conti-
nuously for more than four years at a time. They can however be transferred to
another post in the same station and may therefore remain in the same station
for more than four years.

WITHHOLDING OF PETITIONS OF CERTAIN PoSTAL EMPLOYEES OF ALLAHABAD.

1294. *Qazi Muhammad Ahmad Kazmi: (2) Will the Secretary of the Posts
and Air Department please state if it is or it is not a fact that the applications
of dismissed or suspended employees of the Allahabad General Post Office,
Posts Offices, A Division and Railway Mail Service, A Division, were returned by
.the Director General with the remark ‘‘Returned for submission through proper
channel’’ and on being submitted through proper channel’ by the said applicants
they were withheld or returned by the ‘punishing authorities’?  If so, under
what authority were the applications withheld or returned by the punishing
authority ¢

(b) Ts it or is it not a fact that the rules and circulars regarding withholding
relate to appesls and not to petitions ?

Sir Gurunath Bewoor: (a) An endeavour has been made to obtain the in-
formation required by the Honourable Member, but I regret that it cannot be
collected in the absence of more specific particulars.

(b) The departmental rules provide for the withholding not only of appeals
but also of petitions in certain circumstances. The relevant rules are Nos. 114
and 120 of the Posts and Telegraphs Manual, Volume II, a copy of which is in
the Library of the House.

Posts oF PraTrormM TickET BoORING CLFRRS AT HOWRAH.

295. *Mr, Muhammad Nauman (on behalf of Mr. Muhammad Ahsan):
Iz the Honourahle Member for Railwave aware of the fact that the posts of
Platform Ticket Banking Clerks at Howrah Stafion on the Fast Indian Railway
eome under the head of Snhordinates in the pamphlet of revised scales of pay, -
19347 If not, under which head are those posts shown in the pamphlet of -
revised scales of pay, 1934°? :

tAnswer to this question laid on the table, the guestioner being absent.
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The Honourable Sir Edward Benthall: The reply to the first pari is in the
affirmative; the second part does not arise. I am, however, enqu_iring if sny
change in the classification has been made since the pamphlet was issued.

PraTrorM TICKET BooEING CLERKS IN THE HOWRAH DIVISION,
PAU:?B:.Y Eﬂaﬁu&mmad Nauman (on bebalf of Mr, Muhammad Ahsan):
Is the Honourable Member for Railways aware of the fact that the posts of
Platform Ticket Booking Clerks on the Howrah Division, East Indian Railway,
bave always been filled up by non-Muslims with thé exception of one since their
very creation? If not, what are comparatively the number of Muslims and
non-Muslims appointed as Platform Ticket Booking Clerks during the period
from 1933 to 19427
The Honourable Sir Edward Benthall: No. As regards the second part, I
regret I cannot undertake to collect the information for the period required as
it will involve an unjustifiable expenditure of time and energy.

DISCRIMINATION BETWEEN MusLiM AND NoN-MusuiM Pratrorm TickET BoOKING
CLEREs IN THE Howrad DivisioN.

297. *Mr. Muhammad Nauman (on behalf of Mr. Muhammad Ahsan):
(8) Is the Honourable Member for Railways aware of the fact that all non-
Muslims appointed as Platform Ticket Booking Clerks on the Howrah Division,
East Indian Railway, during the period from 1933 to 1942, were absorbed as
Number Takers, Train Clerks, Relieving Clerks, Assistant Booking Clerks,
Ticket Collectors, and the Muslims were debarred from enjoying the same
privileges? :

(b) 1f the reply to part (a) be in the negative, does the Honourable Member
propose to state the present posts of the Platform Ticket Booking Clerks
appointed during the said period in the said division?

' The Honourable Sir Edward Benthall: (a) and (b). No.
DISCRIMINATION BETWEEN MusLiM AND NoN-MusuiM PratrorM TickEr BOOKING
. CLERKS IN THE HOWRAH Dlvzgtjrk. -

298. *Mr, Muhammad Nauman {on behalf of Mr. Muhammad Ahsan):
(8) Is the Honourable the Railway Member aware of the fact that the Divi-
sional Superintendent, East Indian Railway, Howrah, has now prescribed tests
and departmental examinations for Muslim Plaform Ticket Booking Clerks for
the posts formerly given to non-Muslim Platform Ticket Booking Clerks irres-
pective of their qualifications? '

(b) If the reply to part (a) be in the negative, does the Honourable Member
propose to state the tests, departmenta] examinations and academie qualifica-
tions and the former posts of non-Muslim Platform Ticket Booking Clerks who
weé-e 1pp<l)]inted on li;he Hcl;wrah Division during the period from 1933 to 1948
and who have now been absorbed in posts carrying the scales of Rs. 80—3—45
and 80—8—45—5—607? P

The Honourable Sir Edward Benthall: (a) I have called for information
and a reply will be laid on the table of the House in due course.

(b) T regret 1 cannot agree to collect the details, as it will involve an un-
justifiable expenditure of time and energy.

DiScRIMINATION BETWEEN MusLiM AND NoN-MusriM PraTrorM TicxerT BOOEING
CLERKS IN THE Howra® DrvISION. '

299, *Mr. Muhammad Nauman (on behalf of Mr. Muhammad Ahsan):
Is the Honourable Member for Railways aware of the fact that the Muslin:
Platform Ticket Booking Clerks appointed on the Howrah Division, ~East
Indian Railway, during the period 1940 to 1942 have not yet been ahsorbed in
the same way as their predecessors, though they have passed the departmerital
eﬁ:aminl:ation as required by the Divisional Superintendent, East Indian Railway

owrah ? ' : Y

The Honourable Sir Edward Benthall: T have called for informati
reply will be laid on the table of the House in due course. Hion and o

' i3
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RECRUITMENT OF MusLIM AND NON-MUSLIMS ON BENGAL AND AssAM RaiLway.

+300. *Mr. Muhammad Ahsan: Will the Honourable Member for Railways
be pleased to state the number of Muslims and non-Muslims recruited in per-
manent and temporary vacancies on the Bengal and Assam Railways during
June 1941 to June 1942, and July 1942 to January 1943, separately?

The Honourable Sir Edward Benthall: I have called for information and
a reply will be laid on the table of the House in due course.

PROMOTION OF CERTAIN RELEGATED SECOND DivisioN CLERES AS ASSISTANTS IN
THE P0sTs AND TELEGRAPH DIRECTORATE.

301. *Maulvi Syed Murtuza Sahib Bahadur: (a) Will the Secretary of the
Posts and Air Department please state the sanctioned strength of the cadre of
Second Division clerks in the office of the Director General, Posts and Tele-
sraphs?

(b) Is it a fact that in 1938 certain Seccnd Division clerks were relegated to
the Third Division and counted against the same? How many of these were
Muslims and non-Muslims?

(¢) Is it a fact that most of the Muslim relegated clerks were put on diary
work and other purely routine duties, while many of such non-Muslim clerks
were given dealing work? '

(d) Have the Home Department been consuited in the matter of promotion
of these relegated Second Division clerks direct to the First Division?

(e) Is it a fact that direct recruits were employed in the vacancies created
by the relegation of the old Second Division clerks? TIf so, how does the ques-
tion of promoting the relegated clerks to the First Division along with the
directly recruited Second Division clerks arise?

. (fj Ts it a fact that this question is actually being considered by the Director
General's office without reference-to the Home Department? If so, is it pro-
posed to refer the matter to the Home Department in order that the interests
of direct recruits nominated by the Home Department do not suffer in any
way? .

Sir Gurunath Bewoor: (a) 65.

(b) 45 old Second Division clerks were counted against and not relegated to
the newly re-constituted Third Division in 1938; they continued to draw their
old Second Division scale of pay. 85 out of these were non-Muslims and 10 were
Muslims.

() No, Sir. After the re-organisation, five of the old Second Division tlerks,
. of whom two are Muslims, were found suitable for unimportant dealing work and

they were put on to do that work, while the remainder continued to perform
routine duties.

(d) Yes.

(e) The reply to the first part is in the affirmative but, as stated already, no
one was relegated. The promotion of these men to the First Division will
depend on their merit but the question as to whether they can be promoted to
the new Second Division is under consideration.

(f) The reply to the first part is in the negative. The latter part of the
question does not arise. .

Maulvi Syed Murtuza Sahib Bahadur: Is it a fact that in some ~ases morit
is taken into consideration and in other cases seniority? Tf so, will the Honour-
able Member enlighten us as how these things are being conducted in his
department? :

_ Sir Gurunath Bewoor: There are orders that in the case of promotion to cer-
tain classes of posts the promotion should be: by selection. TIn  the cases of
certain other posts promotion must be by seniority subject to the rejection of the
unfit and the rules are followed in each case.

. Mr. H. A, Sathar H. Essak Sait: In the nromotions by selection. how are
the interests of minorities protected? ‘

tAnswer to this question laid .on the table, the guestioner having exhausted his quota.
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* Sir Gurunath Bewoor: The comnmnunal recruitment ruies do not apply to the
filling of posts by promotion. _

Mr, H. A. Sathar H. Essak Sait: I want to know whether there nre any
special rules in this respect ?

* Sir Gurunath Bewoor: Not so far as I am aware,

Maulvi Muhammad Abdul Ghani: What is the result of the consultation with
the Home Depsriment ?

Sir Gurunath Bewoor: The matter is under consideration. A decision has
not yet heen reached.

DecreEs BY Porrricar COURTS IN BAv:aucmsmN FOR ENFORCEMENT OF THE SALE OF
OMEN. :

$802. *Qazi Muhammad Ahmad Kazmi: (a) Will the Foreign Secretary
please state if it is or it is not a fact that the Political Courts in Baluchistan
and other places give decrees for the enforcement of the sale of women under
section 8 of the Frontier Crimes Regulation? )

(b) Is it or is it not a fact that the enforcement of practices contrary to good
conscience or public policy is prohibited by section 9 of the Frontier Crimes
Regulation? .

(c) Is it or is it not a fact that leading Baluchis and others of Dera Ghazi
Khan submitted a memorial to the Commissioner of Multan Division, Multan,
on the 25th October, 1941, protesting against these practices? .

(d) Is it or is it not a fact that the Commissioner refused to interfere in the
me.tter on the ground of its being an old custom?

(e) 1f the answer to the above be in the affirmative, do Government propose
to consider the advisability of stopping this custom?

The Honourable Sir Sultan Ahmed: (a) and (b). The Honourable }ember’s
question is not of sufficient precision to enable a precise reply to he given.
Prosumably he is not referring to the ordinary legal processes that may be
invoked, as with any other contract, to recover sums fixed as part of a marriage
seltlement, but rather to the possibility of a claimant securing custody of the
person of a woman against her will by means of a decree under the Frontier
Criines Regulation. If this is so, it can bhe stated categorically that such &
praciice has for many years past been recognised as eontrary to public policy and
explicit orders exist both in Baluchistan and on the North-West Frontier that no
woman shall ever be handed over to a man against her will by the decree .of
any court.

(e), (d) and (e). The Government of India have not vet received a reply to
enquiries made from the Government of the Punjab in regard to the memorial’
said to have been submitted to the Commissioner of the Multan Division.

PENALISATION OF CALCUTTA RAILWAY STAFF AFTER RECENT AIR RaIDS.

1303. *Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable Member for
Railways please state if it is or it is not a fact that the Railway employees in
Calcutta stuck to their positions in spite of bombings by enemy ®roplanes on
the 20th, 21st, 22nd and 24th December ? _

(b) Is it or is it not a fact that on the 24th December the Railway empioyees,
finding that even the civil population was not safe from being bombed, approach-
ed their respective superiors for permission to leave the station for a very short
time and for getting facilities to remove their family members to safer places ?

{c) Is it or is it not a fact that though Government wanted evacuation of
the non-essential population from the ‘danger zone’ since long, and though
facilities had been provided for evacuation during the days of ‘Burma raid’,
yet no such facilities were given this time and the request of the Railway em-
ployees was turned down ?

(d) Is it or is it not a fact that due to this helpless condition and panic some
gf the staff absented themselves from their duties on the 25th and 26th Decem-

er, 1942?

tAnswer to this question laid on the table, t.h;_ questioner being absent.
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(e) Is it or is it not a fact that the staff already on the sick-list were not
granted any extension even on constitutional approachment? .

(f) 1s it or is it not a fact that & large number of persons on the East Indian,
Bengal Nagpur, and Bengal and Assam Railways have been dismissed for
abstention from duties? If so, what are their numbers? o

(g) Is it or is it not a fact that the applications for re-employment have not
been considered even when medical certificates were produced in support of the
applications?

(h) In view of the difficulties of the times in which the staff defaulted, do
Government propose to consider the advisability of condoning the fault and to
re-employ the staff and to save such a'large number of men with their families
from utter ruin? “

The Honourable Sir Edward Benthall: (a) Yes, with a considerable number
-of exceptions.

" (b) and (c¢) I am aware that such statements have been made but cannob
vouch for their accuracy. I would, however, point out that concessions for
evacuating their families have been open to the staff for many months and the
responsibility for any failure to take advantage of these facilities in good time
before the bombing had actually started must primarily rest with the staff
-concerned. : .

(d) Some of the staff did absent themselves; I daresay out of panic.

(e) Staff have put forward sickness as a reason for their extended unautho-
rized absence and such cases are looked into with the utmost care to see if the
excuse is acceptable. _ oo

(f) 1,132 employees of the East Indian Railway, 3,736 employees of the
Bengal and Assam Railway, and 589 employees of the Bengal Nagpur Railway,
were dismissed or discharged. '

(g) When some of the men applied for re-employment, their cases were
carefully considered, and some have been re-employed.

(h) Government cannot excuse the conduct of staff who desert their posts in
times of difficulty and who, therefore, deserve to be dismissed from the service,
but each case will be looked into carefully to ensure that the action taken was
fully justified. .

ULES FOR DETEEMINING SENIORITY OF EAST INDIAN RATLWAY MINISTERIAL STAFF.

804. *Mr. H. M. Abdullah: (a) Will the Honourable Member for Railways
please state if any definite rules have been framed by the Railway Board for
determining. the seniority of the East Indian Railway ministerial staff in the
various Divisions ?

(b) Is it a fact that no Seniority List was published and circulated to the
gtaff in the Divisional Offices of the East Indian Railway till 1937 ?

(e) Is it or is it not a fact that in two Divisions of the East Indian Railway
{Lucknow and Moradabad) different principles of determining seniority of clerks
were adopted, i.e., in one Division the date of confirmation was the criterion for
determining seniority and in the other the date of promotion was considered to
be the basis of determining seniority ?

(d) Ts it a fact that the Lucknow Division of the Fast Indian Railway, while
determining seniority of the clerical staff in the junior grade deviated from the
general principles as laid down in the General Manager's Minute Sheet No.
A.E. 21.78, dated the 22nd September, 1933, with the result that cases of super-
sesgions cropped up? )

(e) Is it a fact that the General Manager even accepting the deviation does
not like to have the. Senicrity List corrected on a uniform basis ?

(f) If the answer to (e) be in the affirmative, what are the circumstances
under which supersessions are not being set right, and what steps have been
taken to compensate the staff who have been superseded? If none, why?

The Honourable Sir Edward Benthall: (a) I am informed that the General

Manager, East Indian Railway, has framed rules of general application for deter-
mining the seniority of non-gazetted staff. '



STARRED QUESTIONS AND ANSWERS ‘1071

* (b) to (f). I have no information on these matters of detailed administra-
tion. I shall, however, send the question and the reply to the General Manager,
East Indian Rajlway, for such action as he may consider necessary. )

Mr. Lalchand Navalrai. To whom should we address these questions, if nob
to you?

The Honourable Sir Edward Benthall: These are matters purely of detailed
administration, and if I may give my opinion, they should not be discussed on
the floor of this House. _ , )

Mr. Lalchand Navalrai: May I, therefore, address these questions to the
‘General Managers?

The Honourable Sir Edward Benthall: Yes.

ANTI-CORRUPTION DEPARTMENT ON NORTH WESTERN RATLWAY.

305. *Mr. Lalchand Navalrai: (a) Will the Honourable Member for Railways
bo pleased to state whether it is a fact that an Anti-corruption Departiment has
been started on the North Western Railway? If so, what are its functions
and whether he proposes to give a detailed statement showing the personnel
appointed to this department with their salaries ? *

(b) When did this department start working, and what has been the field
of its activities? )

(c) How long is it proposed to keep this new department going?

The Honourable Sir Edward Benthall: T regret I am unable to give any
details of the measures adopted by Government to deal with corruption as it
would not be in the public interest to do so.

Mr. Lalchand Navalrai: May I know if thev are working like the C. I, D.?

The Honourable Sir Edward Benthall: T hope so.

"PERCENTAGE OF APPOINTMENTS OF GooDS AND TALLY CLERKES oN NorTH WESTERN
RaiLway.

306. *Mr. Lalchand Navalrai: (a) Will the Honourable Member for Rail-
ways please state the percentage of Grades IV, III and IT appointments of Gpods
.and Tally Clerks, separately, on the North Western Railway?

(b) If the percentage of Grades IV and III posts of Tally Clerks is higher
then that of ﬂl:e Goods Clerks, what is the reason for this discrimination?

(c¢) Is the Honourable Member aware that those Goods Clerks who are
unqualified in their departmental examination are designated as Tally Clerks?
If so, why are Tally Clerks to have larger percentage of higher grade appoint-
ments? ' .

(d) Is the Honourable Member aware that senior Goods Clerks are being
:superseded by the Tally -Clerks, as the number of higher grade appointments
of Tally Clerks is larger? If so, does he propose to make enquiries as to the
steps taken to relieve hardship entailed on Goods Clerks by the present policy
of the North Western Railway Administration? If not, why not? '

The Honourable Sir Edward Benthall: (a) and (b). I have no information
«concerning these details and regret cannot undertake to-collect it under present
-conditions, :

(c) and (d). As I have said 1 have no information about these details, but
I shall send a copy of the question and the reply to the General Manager, North
Western Railway, for such action as he may consider necessary.

Mr. Lalchand Navalrai: Will the Honourable Member ask the General
Managers at least to send us replies to these questions when they are being sent
‘from here, so that we may know what has happened and not trouble you again?

The Honourable Sir Edward Benthall: T am certain that General Managers
will always show the usual courtesv to Members of this House.

Mr. Lalchand Navalrai: They do not reply to us. We do not make any
reference to them .and we do not get any reply. It would be better in these
«days of war,-if they ean give us this information direct, nothing will be lost.
Will the Honourable Member address the General Managers to that effect?
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An_Honourable Member: They are too high and mighty!

The Honourable Sir Edward Benthall: T am send¥g a copy of the questaons-
and answers to the General Manager.

Mr. Lalchand Navalrai: Will you do that with yowr recommendation, that
we should get a reply 'from them direct?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
is not eliciting information. He is suggesting action. Next question.

Mr. Lalchand Navalrai: No, Sir. I am putting a question.

Mr. President (The Honourable Sir Abdur Rahim): No. The Honourable
Member is asking for action. Next guestion.

NON-OBSERVANCE OF CERTAIN RAILWAY BoaRD INSTRUCTIONS REGARDING
PROMOTIONS IN CERTAIN GRADES.

307. *Mr. Lalchand Navalrai: (a) Will the Honourable Member_for Railways.
be pleased to state whether it is a fact that 503 Grade II posts were sanctioned
for some 13 categories on the North Western Railway for relief from blockade
in Grade I by promotion to Grade II in the newly created posts, under the
Railway Board’s letter No. 39 PA 113, ‘dated Simla, the 16th Sep¥ember, 19417

(b) Is it a fact that categories Nos. 11, 12 and 13 in the Railway Board’s
letter were (11) Sub-Divisional Officers’ Clerks (12) Works Clerks and (13) Time
Keepers on Divisions? -

(¢) Is it a fact that only the Time Keepers have been given relief in the
scheme initiated by the Board under its letter referred to in (a) above? If so,
‘why?

(d) Has the General Manager any powers delegated to him by the Board to
refuse to give relief to any category of employees, though specifically mentioned
in the Railway Board’s letter? If so, does the Honourable Member propose
to lav a copy of such orders on the table of the House? If not, why not?

(e) Is it a fact that the staff in the three categories referred to in (b) are
not borne on a common seniority list and their conditions of service are different?
If the reply regarding different conditions of service be in the affirmative, does
the Honourable Member propose to state the important points of diﬁerence?

(f) Is it a fact that Time Keepers have a channel of promotion to posts of
‘Assistant Way Inspectors? If so, why are they being promoted as Clerks in
Grade I1?

(g) Is it a fact that the Sub- Divisional Clerk, Sub Division No. 2 on the
Karachi Division, was promoted to Grade II in preference to Time Keepers on
the plea that no common seniority list existed for Time Keepers and Works
Clerks? 1f so, how has the seniority become comuon?

(b) Is it proposed to follow the Railway Board's orders referred to in (a) and

give relief to all the categories of staff mentioned in (b) as sanctioned by the
Board? If not, why not?

‘ The Honourable Sir Edward Benthall: (a) 503 grade II were sanetioned for
distribution among certain specified categories.

(b) No; the three categories mentioned were grouped together.

(c) No; the second part does not arise. -

(d) No; the rest of the question does not arise.

(e) No the three categories are borne ‘on one common senjority list and
their conditions of service are not different, except that certain time keepers
retain certain additional privileges as personal to themselves.- These are rent-

free quarters, eligibility for promotion to Assistant Way Inspectors, and dlﬁerent
scales of pay.

(f) No; except certain Time Keepers who, before 2Tth August 1928, passed

the old local sub-way inspectors’ exammatlon and had officiated as such. The
second part does not arise.
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(g) I have no information.

(b) The Railway Board’s orders are being followed. The second part does
not arise.

Mr. Lalchand Navalrai: Does the Hounourable Member know thHat all the
time keepers have not passed the examination so that they may rise to be Sub-
Inspectors? Why is the difference between clerks and the time keepers who
are I thigk on a common seniority or they should be on a common seniority ?

The Honourable Sir Edward Benthall: I would point out that the Honour-
able Member is quoting from an official letter from the N. W. R. dealing with
purely administrative matters, to which the Honourable Member should not
have had access. I have answered his questions on this oceasion, but I should
not propose to answer questions based on such official lefters in future.

Mr. Lalchand Navalrai: I do not think this' information was in any sense
confidential. It is affecting these people. They got actual replies. 1 have
also got a reply with reference to the time keepers.. And how is it said that I
should not make a reference to that? I had got a copy. Will the Honourable
Member therefore withdraw what he has said?

The Honourable Sir Edward Berithall: Still I do not quite understand how’
the Honourable Member got a copy of thedetter to which he refers.

Mr. Lalchand Navalrai: 1 got it from the General Manager’s office. The
letter is a reply to my question on this point.

Mr. President (The_Honourable Sir Abdur Rahim): Very well. Next ques-
tion.
ALLEGED PROHIBITION ON THE STAFF FOR JOINING NATIONAL . FEDERATION oF-
RArLwaAYMEN. :

308. *Mr. Muhammad Azhar Ali: Will the Honourable Member for Railways
please refer to the information given on the 31st January 1938 (page 55, Legis-
lative Assembly Debates) to part (c) of the unstarred question No. 148 asked on
the 21st September 1937 (pages 2135-36, Legislative Assembly Debates) regard-
ing joining Railway Unions and Federations by Railway Employees, viz., ‘‘So
far us the State-managed Railways are concerned Government are informed
that there is no such prohibition (against joining the membership of the National
Fedcraqion of Railwauymen, Shahdara, Delhi)’’ and state:

(a) if it is a fact that during the year 1942 on account of the constitutional
activities of the Federation by undertaking the institution of civil suits and
applications under the Payment of Wages Act, the Divisional Superintendent
sud his subordinate officers are coercing and intimidating the staff offering for
membership or those who are already members of the Federation, so much so
that ultimately the staff is removed from service; if not, what is the number
of the staff removed from service after recourse to the Court of Law; and

(b) if it is°a fact that there is a prohibition for the staff for joining the
lﬁfationnl Federation of qulwaymen ; if so, what is the nature of the prohibi-
tion?

The Honourable Sir Edward Benthall: (a) The reply to the first part is in
the negative. As regards the second part, none so far as I am aware,

_ (b) The reply to the first part is in the negative; the secopd part dees not
arise,

UNSTARRED QUESTIONS AND ANSWERS.

RECRUITMENT OF TEMPORARY ENGINEERS ON NORTH WESTERN RATLWAY.
. 49. Mr. Lalchand Navalrai: (a) Will the Honourable Member for Railways
be pleased to state how many temporary engineers were recruited from the 1st
January, 1942 to 27th February, 1943, on the North Western Railway and
how were they recruited ?
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" (b) What railway working experience do the selected candidates posséss?
If they possess no such experience, what were the reasons for their appointment
to posts of temporary duration?

(c) Why were not these posts filled by promotion from -amongst the senior
-subordinates ? i

'(d) Do Gowvernment propose to issue instructions that for purely temporary
posts required for certain works, experienced hands from ranks should be
-appointed instead of selecting raw hands? If not, why not? *

The Honourable Sir Edward Benthall: (a) Five; as regards the second part,
the posts were advertised and the applications were dealt with by a Selection
Board consisting of four senior officers who also later on interviewed the candi:
-dates and made final recommendations to the General Manager. :

(b) Government have no information but the qualifications laid down did not
prescribe any railway experience as being necessary. As regards the second
part, it was considered advisable to fill these posts by outside recruitment as
suitably qualified employees were not available for promotion.

(c) For the reason given in the reply to the latter part of part (b).

(d) No; because subordinates suitable for promotion may not be available,

RECOGNITION TO PRIVATE PRACTITIONERS’ CERTIFICATES.

50. Mr. Lalchand Navalrai: (a)" With reference to the Honourable the Rail-
-way Member's reply to part (¢) of my starred question No. 133, asked in Sep-
tember last, with regard to medical regulations on the North Western Railway
about the aceeptance of private practitioner’s certificates being brought into line
with the General Regulations issued by the Railway Board, will he be pleased
to state what action has been taken in the matter to regularize the North Western
Railway Regulations?

(b) Is the North Western Railway Administration competent to .issue Sub-
-sidisry Rules in conflict with the General Rules? If so, does the Honourable
M?meer propese to quote the specific provision of rules authorising it to do
-80°

__The Honourable Sir Edward Bemthall: (a) The matter is still under con-
-sideration.

~(b) The reply to the first part is in the negative; the second part does not
arise.

INCREASE OF WORK IN THE D1vIsSiONAL OFFICES ON NORTH WESTERN RATLWAY.

61. Mr. Lalchand Navalrai: (a) Will the Honourable Member for Railways
-be pleased to state whether he is aware that the work in the Divisional Offices
-on the North Western Railway has considerably increased owing to general
increase in staff on railwavs and other factors? .

(b) 1f the reply to part (a) be in the affirmative, does he propose to lay a
statement on the table of the House giving figures of ipcrease in the clerical
staff in the Divisional, Extra Divisional and Headquarters Offices since the.1st
January, 1942, separately, for each office? )

(c) Is it a fact that the relief given, if any, is insufficient and that there are
large arrears? If so, what steps are proposed to be taken to clear up the
-arrears? -

(d) Is it a fact that owing to arrears of work in the Divisional and allied
offices, the employees on lines are greatly inconvenienced, and what steps are
proposed to be taken to save the general mass of employees from such incon-
‘veniences

The Honourable Sir Edward Benthall: (a) Yes.

'(b) The attached statement gives the information.

(c) The reply to the first part is in the negative. As regards fhe second
part, necessary steps are taken to deal with any arrears that may arise,

(d) The reply to the first part is in the negative; the second part does not
arise.
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Statement showing figures of temprary increase in Clerical Staff since the 1st January, 1942,
Office.

No. of Office. No. of
persons. . ,__persona,
Divisional Superintendent— Chief Accounts Office, General
Rawalpindi . . . . 18 Branch . . . . 20
Karachi . . . . 24 Traffic Accounts Branch . . 101
Lahore . . . . 14  Workshops Accounts Office . 51
Ferozepore . . . . 4 Stores Accounts Office . . 43
Multan . . . . . 8 Divisional Accounts Office—
Delhi . . . . . 15 Lahore . . . . 8
Quetta . . . . . 40 Ferozepore . . . 3
District Controller of Stores, Mo- Delhi . . 8
ghalpura . . . . 5 Rawalpindi 7
Assistant Works Manager (Signals) 4 Multan 6
8Supdt., Mechanical Workshops . 67 Karachi . . . . 4
Headquarters Office . . . 143 Quetta . . . . 10

GeADES IV AND V STATION MASTERS ON NORTH WESTERN RAILWAY.

52, Mr. Lalchand Navalrai: (a) Will the Honourable Member for Railways
be pleased to state the number of the present Grades IV and V Station Masters
on the North Western Railway?

(b). How is the promotion made to Grade V Station Masters’ posts?

(¢) Is it a.fact that Grade IV Station Masters are not freely promoted to
‘Grade V? Is it proposed to allocate a percentage of fifty-fifty for promotion to
Grade V Station Masters’ posts from Grade IV Station Masters and Grade V
Asggistant Station Masters?
~ (d) It the reply to the second portion of part (c) be in the negative, xs it
proposed to fix any other convenient ratio for promotion to Grade V Station
Masters’ posts, from among Grade V Assistant Station Masters and Grade IV
Btation Masters? 1f not, why not?

The Honourable Sir Edward Benthall: (a) There are five posts of Station
Masters Grade IV and nine posts of Station Masters Grade V. -

(b) By selection generally from among Station Masters Grade IV and Assist-
ant Station Masters Grade IV.
~ (c) There is no question of men in any particular grade being freely promoted
4o Station Master Grade V; the individuals have to achieve promotion by selee-
tion. As regards the second part, the reply is in the negative.

(d) The reply to the first part is in the negative. As regards the second
part it is not in the best interest of the Administration to do so.

PROMOTION OF ASSISTANT STATION MASTERS TO STATION MASTERS’ PosTs oN NoRTH
WESTERN Rarnway.

53. Mr. Lalchand Navalrai: (a) Will the Honourable Member for Railways
be pleased to state whether it is a fact that promotion from Grades IV and V
Assistant Station Masters’ posts to Station Masters’ posts on the North Western
Reilway is made in order of seniority and fitness?

(b) Is it a fact that the passing of Course T—7 at the Walton Training School
i8 necessary before employees can be promoted to the posts of Grade V Station
Masters and above in order of seniority ? _

(c) Are employees sent up for training in Course T—7 in accordance with
seniority  or on some other principle? If so, what is that principle and where
is the sanction for the same to be found in the Railway Rules?

The Honourable Sir Edward Benthall: (a) Posts of Station Masters Grade V
and above are Selection Posts. '

(b) Yes, ordinarily; the course is now called P-8, but as stated the poste are
filled by selection and the Railwav ean exempt specially selected men from
having to pass the course in the Walton Training School before promotion.

- () Information is being secured and a further reply will be laid on the table
of the House in due course.

AMENDMENT TO THE AJMER-MERWARA MOTOR VEHICLES RULES.
Sir Gurunath Bewoor (Secretary, Posts and Air Department): Sir, T lay on
the table a eopy of the notification by the Chief Commissioner, Ajmer-Merwara,
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No. F/14-6-1I1, dated the 3rd February, 1943, relating to rules framed under thz
Motor Vehicles Act, 1939.
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Notification by the Chief Commissioner, Ajmer-Merwara, dated Ajmer, the 3rd
February, 1943.

No. F.[14-6-1I.—The Chief Commissioner is pleased to make the following addendum.
to the Ajmer-Merwara Motor Vehicles Rules, 1940, published with his Notification No..
1141/34-W/38-111, dated the 12th June 1940, the addendum having been previously_published.
in this Administration’s Notification No, F./14-6-11I, dated the 14th November 1942,

Chapter IV—Control of Transport Vehicles, For clause (c) of rule 418, substitute the
following :—

“(c) that the carriage or service of carriages in respect of which the permit is B““t"d
shall carry mails at such rates as the Provincial Transport Authority may, in- .
with the Postal Authorities, fix in that behalf from time to time." :

By order,
M. 8. CHAKRABARTY,
Financial Assistant to the Chief Commissioner,

Ajmer-Merwara..

THE INDIAN FINANCE BILL—contd.

Mr. President (The Honourable Sir Abdur Rahim): The House will now
resume consideration of the Finance Bill.

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): Sir, I shall con-
tinue my speech of the other day and deal first with the Imdianisation of the
army. I will presently show by an instance that there seems to be no inten-
tion on the part of the Government to Indianise the army. On the contrary,
they are doing acts which mean going back on the policy which was declared
to be the Government policy. I refer to a case in which the appointment of an
Assistant Master in the Dehra Dun Prince of Wales Royal Indian Military
College fell vacant and the advertisgement which was issued seems to be by the
Federal Public Service Commission. It says that applications are invited
for the post of an Assistant Master at the Prince of Wales Royal Indian Military
College, Dehra Dun. The qualifications required were an Honours Degree in
Physics or Chemistry, preferably of Oxford or Cambridge. One cannot guestionr
why the college authorities were discriminating against the candidates possessing
Indian qualifications. It appears therefore that Indian candidates have very
little chance of being appointed, even if they possessed Oxford or Cambridge
‘degrees, because I am told that what was required was persons of non-Asiatic
domicile, that ig to.say, not Indians. Now, the House should consider whether
this is & policy of Indianisation or not. Even these small appointments in the
Military Department are being filled by persons who are not Indians and who
are not Asiatice. Blood is thicker than water and it is that principle that is
guiding those in charge of these appointments. The college authorities forget
that the college iz established in India, that it is maintained by Indians and is
‘meant for Indians and that Indians should not be discriminated against in favour
of non-Asiatics, not in the dominions and colonies of the: Empire
but in India itself, even in regard to the filling up of s
post of Assistant Master. Therefore I have justification for saying
that Indianisation is not increasing at all. So far as the Army Department is
concerned, T think I have put before the House sufficient material to come to
the conclusion that there is no idea to Indianise the army. There have been
80 many appointments, permanent and temporarv. We are entitled to know
from the Army Department how many Indians have been taken up in these
temporary appointments of which there have been so many, so that we may
judge for ourselves and Government will also be free from reproach.

Next, I come to the question on the civil side. T will refpr to the Depart-
ment of Civil Defence and in that department matters are worse or rather
they are not what they ought to be. There also. you see thie Europeanisation of
the services and not Indianisation. Fortunately, I have the Government of
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India Directory here and I find the appointments on page 4. There are 23
appointments in that depariment. To begin with, there is the Director General,
who is a European. Then, we have a Joint Secretary who is also a European.
The_Assistant Secretary is also a European. There is another Assistant Secre-
ary who is also a European. The Director of Operations and Training is also a
Furopean. The Supply Officer is also a European. The Fighting Adviser is
-algo a European. The Central Chemical Adviser is also a European. 1 need
xot give their names. They are given in the Directory.

Mr. President (The Honourable Sir Abdur Rahim): Has the Honourable
Member got to read all the names?

Mr. Lalchand Navalrai: Only a few names are left and I may finish them.
‘The Area Adviser for Madras is also a European. The Deputy Director, Intel-
ligence, is a European. The Intelligence Officer is a European and so is the
Publicity Officer.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
need not read all the names. '

Mr. Lalchand Navalrai: What I want to say is this. There are 23 officers
cn that list and only three officers are Indians. There is one Indian Assistant
Director of Schools but he has retired and I do not know if in his "place also a
Furopean has been appointed. So far as this Department is concerned, I do
not want to take more time of the House but I must say this that this is the
second department where Europeanisation and not Indianisation is going on.

Next 1 come to the Supply Department. Now, this is a very large Depart-
ment and so many officers and junior officers have been appointed in it, I recog-
nise that this is a new department and in the beginning there was some justifi-
cation for not appointing the officers through the Federal Public Service Com-
mission but they ought to be appointed through this Commission now. My
submission is that it will give confidence to the public if they are appointed
through the Federal Public Service Commission. Of course, the proportion has
been fixed by the Government and that may go on. My only submission 1s
that the appointments should hereafter be made by the Federal Public Service
Commission. That will remove the blame because it has been said from time
to time that in this department appointments are made by favour and through
influence. If these appointments are made through the Federal Public Service
‘ommission, there will be no such blame attached to them. I want that no
officers should be taken by partiality or favour and I hope Mr. Mackeown will
be vigilant on this point and see that the appointments do not go in a manner
which is objectionable. Sir, with regard to this Department, the Muslim League
say that sufficient appointments are not being given to the Mussalmans. I have
no complaint against the percentage that has been fixed for them but they
should not get appointments over and above that percentage. The other day
Mr. Mackeown gave the proportion of appointments and so far as I could under-
stand the Muslims have been given 41 per cent. instead of 25 per cent. My
point is that the Muslims should not get more than their share.

Mr, Hoogeinbhoy A. Lalljee (Bombay Central Division: Muhammadan
Rural): Even on merits?

Mr. Lalchand Navalrai: If the appointments are made on merits. I will
be s0 happy. Then the whole trouble will be removed. Every day t!lere are so
many questions in the Assembly as to how many appéintments are given to the
Muslims and how many to the Hindus. Why not leave the whole field to those
who are qualified for these appointments? My point is that the appointments
should be made in & manner that both parties may remain satisfied. That can
be done only when you follow strictly the rule of proportion that is fixed.

Maulvi Muhammad Abdul Ghani (Tirhut Division: Mubammadan): That
is our complaint also.

Mr. Lalchand Navalrai: That should be corrected. Then, I want to draw
the attention of the Department to another thing. If amy persons are being
token from another community to supersede the Hindus or any uther persons,
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[Mr. Lalchand Navalrai.] .
then I take very strong exception to it. I have been given the names of
those persons who have been superseded in that Department; but I do not
want to trouble the House by reading them out. But I have a list which I

-will send to Mr. Msackeown to consider. If really some persons have Leen
superseded, then it is a wrong policy. I want to say nothing more about
this department. This is a department which requires scrutiny. This is &
department in which so many appointments are made and there are so many

considerations . . . . ,

Mr. President (The Honourable Sir Abdur Rahim): Honourable Member
should bear in mind that there are other Members also who are unxious to.
speak.

Mr. Lalchand Navalrai: I won't dilate on that point any further.

I now come to the Department of Education, Health and Lands. I do no#
find the Honourable Member in charge of this Department here but I will
draw the attention of Mr. Tyson to one thing, nameiy, the requirements of the
research institution on sociology. I may submit that in February 1937 a
memorandum was received from Bir Francis Younghusband, an ex-President of
the British Sociological Society and President of the Indian Village Welfare As-
sociation at Whitehall in regard to a very widespread trouble and appreciation of
the urgent need for promoting wider and more practical facilities for study and
training in the problems of public administration, especially in relatin to
social science and service. This memorandum was shelved till 1940. When
Bir Girja Shankar Bajpai became the Education Member he then took up the
question with the Central Advisory Board of Education and in May 1940
appointed a Committee presided over by the Honourable Sir Maurice Gwyer, the
Vice-Chancellor of the Delhi University, to report on the memorandum. . . . .

Mr, President (The Honourable Sir Abdur Rahim): What the Honourable
Member is reading from? '

Mr, Lalchand Navalrai: Sir, I am reading from the facts I have got.

Mr. President (The Honourable Sir Abdur Rahim): Is Honourable hMember
reading from some pamphlet?

Mr. Lalchand Navalrai: Sir, I am reading from my own notes. 1 have
got some pamphlets also, but I am not using them at all. This Committee
recommended that this Central Research Institute should be paid rupees
seventy-five thousand or one lakh and also recommended that Provincial Gov-
ernment may also be approached ito make some beginning in the direction. I
say no provigion for such an institute has been made in the Budget estimates
that has been presented to this Honourable House. On the other hand, my
own information is that the report has been shelved for lack of funds and the-
Depa.rtrpent of Education has, I believe, to appoint few educational officers to
collect information from social services agency in the country.

.Now, 8ir, I have got my own notes and as the Chair does not want me
to say anything sbout them, I will only satisfy myself by saying that His
Excellency the Viceroy has shown his appreciation for the establishment of
such an institute.  Lately, the Honourable Member in charge of Education,
Health and Lands gave an address at Lucknow end in that he has slso appre-
ciated it and has shown that this is an institution which has to be established.
Now, the only difficulty that the Government has is of funds. In these war
days for every thirg it can be said that it cannot be done on account of the
war. Now, Sir, ail these Departments of the Government of India are going
on and other institutions are going on and several other industrial institutes
are going on and studies and training are going on. Why it should be that
this should be postponed. I ask the Honourable Member in charge, the
Becretary of the Department of Education, Health and Lands, to give his
.utmost attention to this. This is a very important point. This institute will
impart 8 very important study and training which will do very great service to
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India. Therefore, Sir, I would say nothing more on that point, but would
only urge upon the Government that it should be done as eariy as possible.

Next I come to the most important and very necessary question relating
to political issues and which to my mind as well as to other Honourable
Members is of a great political significance. There are some other important
questions with regard to food situation, police excesses and repressive pclicy
of the Government: bub as these questions have already been discussed on
different occasions and I had spoken.on them I will not repeat them again.
These are the questions that have been taken up by almost every lonourable
Member of this House. I simply want to request the Government to give
their serious attention to ail these guestions. Now, so far as the question of
removal of political deadlock is concerned, I read in the newspapers sugges-
tions which are being made from several quarters that the deadlock must bd-
removed. But I think the best suggestion is the one which has been made.
in this House and it is this: that the Treasury Benches should enter into
negotiations with the important political party, 1 mean the Congress Party,
and that cannot be done unless and until the Congress people and Mahatma
Gandhi are released and allowed to' consult other persons and their own
Working Committee members—I think that is the only solution at present.
It has been said by several speakers that Mahatma Gandhi is ready to review
the whole position, If it is so, then throw the whole burden on him aond
see if he is going to do it hereafter. Government should not be edamant
because an attitude cof that sort is likely to prove harmful to the country and-
to the war efforts as well. In this connection I would like to draw the
attention of the Honourable the Army Secretary to the classification of two
persons. These two gentlemen are of a very good character and are practising
advocates. They have been ‘sent to jail under the martial law as at present.
martial law is being administered in Sind Province. The names of these-
gentlemen are Mr. Sheroomal and Mr. Menghraj. They have been given no
class at all, but still. they are being treated as C class. I have already
brought to the notice of the Army Secretary and I hope that no time will be
lost in giving these gentlemen a class according to their status. MFirst the
objection was that martial law does not give any class, then when I put ques-
tions here the other day I was told that Martial Law courts have got power
to give class at their discretion. I am, therefore, submitting that that ban
having been removed these gentlemen who sare rotting in C class should be
given either class A or class B.

After this I proceed with two local questions with regard to Sind. The
first of these two is & central subject and I would like to draw the aitention
of the authorities concerned to it. It is in connection with the phone trunk
line in Sind. On the western side of Indus from Ruk and via Larkana to
Kotri station we have got trunk phone connections all round except the portion
to which I have alluded. It is a matter which is agitating the minds of the
public of that area. Officers also know that a general phone line has bheen
created all through for the purpose of war. I do not think it right that this
portion of. the country should be excluded. It should be realised by the
authorities that this portion is on the border line of Baluchistan snd Afgha-
nistan, Therefore this portion should also be connected with phone line,
Generally people come from those borders and commit offences and it is elf
the more necessary that there should be a phone connection, because. tl.ese
people at this time when the war is going on are creating another war there.
8ir, so far as this demand is concerned I hope the Honourable the Member in
charge of this subject would give attention to it. I hope the Honourable the
Finance Member who is giving s0 much money for these -telephones throughout
the country would also ask the Department concerned to do the needfull T
would draw the Honourable the Finance Member’'s particular attention to this :
and also of the Postal Department Secretary that when trunk- lines are teing -
established throughout the country this portion should also be included.
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‘I'he next question is a long standing one, and that is with regard to the

opening of a Broadcasting station at Karachi. Promises were given for the
opening of a station at Karachi. But .now the position is this. Machines .
-and equipment have arrived. They had even gone to Karachi to secure a
house, ‘Lhere is some difficulty with regard to a house. I submit 1nany lLouses
are available in Karachi and one of them can be easily secured. It is not
necessary that a particular house alone should be secured. There should be
no delay in opening the house. In this war, particularly there should be

‘8 broadeasting station opened early in Karachi. If it is opened it will give

correct news ‘to the public. and the rural parts of Sind.

Now, 8ir, I will say a word with regard to dearness allowance.

, _ Mr, Pregident (The Honourable Sir Abdur Rahim): There are many other

Honourable Members wishing to take part in the debate.

Mr. Lalchand Navalrai: 1 submit I have been within limits. (thers have

- taken more time. Anyhow, I shall conclude soon, if I am not subject to

interruptions. With regard to dearness allowance, I will only say that it
should not be delayed any longer. . :

‘Now, 8ir, a word with regard to the Archsological Department. I have
seen that several questions are put regarding this Department. It has vecome.
8 hardy annual from Muslim League to hear complaints against this Depart-
ment and its head. In that connection, I have observed that Government have
given very good and substantial reasons to show that there is nothing wrong
there. However, as the matter has been going on like that, I say that most
unjustifiable attacks have been made against this Department. The other
day Dr. 8ir Zia Uddin Ahmad referred to the case of one Mr. Puri. 'L'his
gentleman was at one time given a warning under certain circumstances. That
was a year ago. Now, he has been given his due place. Now it is keing
asked why he was given his due place, because once he was condemned.
Is it suggested that once a man is condemned, he should be condemned for
all times? In this way no one can rise. If he is a competent man, if be is
selected for that post, there ought to be no grouse.

In conclusion, T must thank the Chsir and the House for
opportunity to place my points before the House.

Mr. J. A. Mackeown (Government of India: Nominated Official): Sir, I rise
early in the debate to reply to certain points raised in the Marathon race exe-
cuted by my Honourable friend Dr. Sir Zia Uddin Ahmad. While he was
passing through the pleasant pastures administered by the various Departments
of the Government of India, it occurred .to me that when he came to the Suppiz
Department’s parks his race had become a crawl and he was more interestzd
in_assailing the late Member of the Department than in getting on with the race.
8ir, the late Member of the Supply Department, Sir Homi Mody, is no longer in

. & position to answer those attacks and as some of them are most unfair s«nd
‘misleading, it falls upon me to explain the correct position. The first complaint
made by Dr. Sir Zia Uddin Ahmad was that the percentage of Muslims employed
in the Department fell from 807 to 12-5 per cent during Sir Homi Mody’s tenure
‘of office,—a very serious charge. The next morning after he had made that
statement, which had already received considerable publicity in the Press, Dr. Sir
Zia- Uddin Ahmad admitted that this charge related to a very small office, the
Controller of Supplies office at Bombay. It applied to a grade of some 27 clerks
out of a total of 5,000 clerks employed by the Supply Department. Now, the
correct position is as follows. Actually the fall in one grade in that small office
affecting 27 clerks was this. Between the 1st August 1941 and the 1st October
1942, the percentage fell from 30-7 to 14-8 per cent. Now, Sir, there are two
points about that. The first is that the total percentage of Muslims employed
had decreased—these are routine clerks—but in the higher grade clerks, the
percentage of Muslims has increased during that time from nought to 10°7 per
cent. This increase occurred in the higher grade clerks, despite the fact that

giving me an
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under the new proportional distribution, the percentage of recruitment in Bom-
bay of Muslim clerks is to be only 8} per cent, so that with 10'7 of higher grade
clerks, the Muslims are doing quite well. I do not really understand why this
cftice should have been taken as an example when there are other offices employ-
ing up to 1,500 or 1,000 each, under the control of the Supply Department whose
total staff of clerks is over 5,000. To concentrate -on this small office with 27
clerks shows a certain lack of proportion. During Bir Homi Mody's time, the
Muslim percentage in the Supply Department’s officers rose from 11-3 per cent
to 14 per cent. Although there was a fall among Muslim clerks from 24 per
cent to 206 per cent—it is of practically the whole of the Supply Department
that I am talking, with 5,000 clerks, ‘and the fall in this case is from 24 to 200
per cent—yet nonetheless, the number of Muslim clerks actually employed rose
from 641 to 1,067, an increase of 426. Sir, with these figures before the House,
I hope it will be able to judge whether it is fair to accuse Sir Homi Mody of
reducing the Muslims employed in the Supply Department by about 60 per cent.

Now, Sir, the next charge was that the Chairman of none of the five Selection
Committees in the Department is a Muslim. I remember I interjected that the
Honourable Member was only 40 per cent wrong in making his varicus state-
ments about these selection committees, and when I examined the factg .nore
at leisure, I was surprised at my own moderation in accusing him of only being
40 per cent inaccurate. . How he arrived at the figure of five selecticn committzes
I do not know. There are in fact in the Supply Department three- Selection
Committees for officers and about eight for clerks. In the case of Selection
Committees for officers they are presided over by high officers, who in Delhi snd
Calcutta are Joint Secretaries to Government, and in Bombay, the Controller
of Supplies.” It.is true that none of these officers happens to be a Muslim, but
Dr. Sir Zia Uddin Ahmad conveniently overlcoked the composition of the res.
of these committees. In Delhi and Calcutta, we have officers on special duty
for recruitment and they are members of the selection committees of three. Iu
Delhi, the officer concerned is an ex-Member of the Public Services Commission
and happens to be a Muslim. In Calcutta, he is an exz-Member of the Indian
BEducational Service and he is a Furopean. These two are Members of the
selection committees, and the third member is generally a technical representa-
tive from the Directorate or the Branch for whi¢h recruitment is being made. In
fact, the Committee could in certain cases consist of two Muslims, although the
Chairman would be a non-Muslim at present, and if the Honourable Member.
insists that the Chairman should alwavs be a Muslim T can only say that he
reminds me of the memorable lines of Louis Carroll:

“T'll be judge, I'll be jury,
Said cunning old Fury.” . .
" In Calcutta the Selection 'Commlttee for officers is similarly constituted of
thm% a.nd. the gﬁicer on special duty happ§ns to be a European. In Bombay
e Committee is also of three, and one of its members is always the holder of
an office who at present is 2 European, although T cannot guarantee that he will
always be a European. '

Turning to the Selection Committees for clerks, they are composed in Delhi
of two Under Secretaries and an Assistant Secretary in the Main Secretariat,
and two Deputy Secretaries and an Assistant Secretary in the Directorate-Gen-
eral of Supply, of whom the Chairman is the senior member and happens to be a :

- hon-Muslim, but each of these Committees has a Muslim member, that is to

8y 331 per cent which, I think, satisfied any rule of communal representation.

Bir, I do not want to bore the House with details of all these committees, hut

I‘ thmlf, I have said enough to satisfy the House that the composition of these
t"-"mrmttet?s is such that there is no bar to any Muslim being a member of them -
"ﬂ?"r thlups are actually members of them, and that there is no reason why

0 °n certain higher posts happen to be held by Muslims, Muslims should nos
® Chairmen of those committees, S
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There is only one more point I would hke to make on this matter of selectlon,

and that is that the Controllers of Supplies outside Calcutta and Bombay do
their own selections for appointments with the aid_of another officer. Those
Controllers of Supplies are four in number and at the present moment three of
them are Muslims. That point of course was not mentioned by Dr. Sir Zis
Uddin. I will now leave this question of staff and communsal prcportions un
which I have said more than enough, I hope, and deal with other points raised
by Dr. Zia Uddin.

The first point is that he accused the Supply Department of encouraging
the manufacture of tents in Bombay, whereas he suggested that it should provide
dosuti from Northern India to expand tent production in Northern India. He
asserted that the Supply Department was trying to allege shortage of transp.rt
as a reason for developing tent production in South India at the expense of Norbh
Indin. Now, what are the real facts? The real facts are that all the dosutr
produced in-Northern India is already being used for tent production there, and,
ag there is a surplus of dosuti in Southern India, the tent-producing capacity
is being developed there and not in Northern India. Obviously it would be
“wasteful to transport surplds dosuti from Bombay to Northern India for increas-
ing tent—producmg capacity in Northern India. It is not a change of capacity
that is in question but an expansion and if it has to be expanded, it should be
expanded near the source of the dosuti.

He then alleged that textile mills are allowed a double profit on making
tents, i.e., first on dosuti and then on the tents, and complained that in the cas:
of leather manufacturers a <imilar double profit is not.allowed on tanning and
then on making the leather article. The answer to that question is that dosuti

-is @ standardized mill product for which there is a uniform all-India price tnd
dosuti is issued in large quantities to tent makers who are not themselves makare-
of dusuti. Now if a tent maker happens to make dosuti as well, there is no
reason why he should not get a further profit on tent-making. 1t ig not possible
to conceive that we should have a different arrangement with tent-makers who
make their own dosuti, and with tent makers” who do not make their own
dosuli; it is much simpler to have the same arrangement with all makers of
dosuti and with all makers of tents. The only complaint that could possib’'y be
made is that the same principle should be applied elsewhere, When we come to
the leather manufacturing industries we find that the boot industry is the one
principally concerned. In the case of the boot industry, the boot manufacturers
tan their own hides, and there are no standard hides like there is standard
do~uti, end therefore the arrangement with the boot manufacturers is the same
as with the ynanufacturers of any other finished product, that is to say the price
negotiated with Government is the cost based on the cost of the finished article,
no matter how many intermediate processes there are. The boot manufacturers
reclly have no grouse because they get their profits calculated on their total
costs and in those total costs the cost of all such tanning as they may have
to do is naturally included. Again, the real thing that matters is the amount
of profit that .is allowed on_their total costs, and that is settled in negotiation
between Government and the manufacturers. So, I hope, T have shown that
there are good reasons for what, at first sight, appears to be a differentiaticn
but which in actual fact falls in with the principles which the Supply Depari—
ment uniformly applies throughout industry.

The next question was the accusation that the Supply Department hsad
stopped the export of hides and sking without consulting the Commerce De-
partment. That really was s most remarkable accusation because the noti-
fication prohibiting the export was actually issued by the Commerce Depart-
ment.

"Then the learned Doctor asked if the Supply Department was satisfied

that all the surplus hides and skins which used o be exvorted are now beln{.‘
used for purposes of war production and will be required for war production in
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the future, 5o that it is still necessary to stop the export of hides and skins.

On the. point I am glad to say that there is something of substance to report
to tte House and that is that, owing to large reductions in the demands for
tinished leather goods, particularly boots, it is possible that there may be
reasons justifying a change in our policy regarding the export of hides and

skins, and we have put an officer on special duty to enquire into the situation

and when we receive his report explaming the position regarding the demands

for finished goods requiring leather in future and the supply possibility of finish-

ed leatier, we will re-examine the whole matter and see if any alterations in

the export order regarding hides and skins is justified.

My last point is that the learned Doctor revived the old canard that the
Grady Mission had recommended the establishment of a Department of Pro-
duction. He did not deal with the merits of a Department of Production
which have already been very fully covered in debates in this House, but his
arsertiun that the Grady Mission recommended the establishment of a Depart-
ment of Production also keeps on popping up in the Press. I would like once
again to say categorically that the Grady Mission did not recommend the

establishment of a Department of Production. Their recommenda-
12 Noo¥.  yion was in much more general terms, recognising the importance
of production and suggesting that the whole question needed examination and
suggasting possible methods of mecting the neceds. 1 do not think I am giving
away eny secret, or anything that I should not give away, when I say thst
thé Government of India set up, the War Resources Committee of Council in
answer to this recommendation of the Grady Mission, and that Dr. Grady
actually sent a telegram of congratulation to Sir Homi Mody when he heard
of the establishment of this Committee. Sir, T have finished.

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural): Sir, I
find that between the presentation of the last Finance Bill and this Budget,
therc has been no substaftial change, or even any change, in the attitude of the
Government towards the Muslim League, and as far as the political situation
was concerned, we think it was up to the Government to have taken the re-
presentatives of the people into their confidence. Tt looks as if the Government
think that they can carry on the work themselves without having the active co-
operation of the people. It is then for us to decide whether we should lend any
more help than what we gave last year. We have, therefore, come to the con-
clusion that under these circumstances it is not possible for us to vote for ary
extra expenditure or taxation of, our people, when we have no voice in the
expenditure.

The Government, I am glad, think that the situation as far as the military
position is concerned has changed a lot in favour of the Allies. We will be glad
if even without our help the Government and the Allies can win, but I am
sure ‘that the help and efforts in the country which -would have been possibla -
with the co-operation of the people, and which is not forthcoming now, will not
be forthcoming at all until the attitude of the Government is changed.

. ?;rlt;a.r Sant Singh (West Punjab: Sikh): Will you oppose it or remain
eu .

Sir Muhammad Yamin Khan: When we do not agree to taxation it means
that we are opposing it. If my friend exerted his common sense he could have
understood the position very well.

. Ifesides this political situation, the Government have made a lot of blunders
within the last year and therefore they cannot expect us to endorse their deeds
by voting for these extra expenses in the Finance Bill.

Let me take one question which concerns, not the Government. but the
ﬁg‘?lm public of this country. The control system brought forward by the
m::gn;fmtv has hope!issly fnﬂegng '!‘heeé !mv;e adn;inist;red control in a very

Y manner appoin mmefficien w . i
arry out the interntionsyof ]:-.he Government. people who could not effectively
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Sir Abdul Halim Ghuznavi (Dacca cum Mymensingh: Muhammadan Rural):
What is the control system you are referring to?

sir Muhammad Yamin Khan: If the Honourable Member listens to me he
will know. The trouble is due to the fact that the work has been entrusted
people with no experience and out of touch with the public. All that they do
is to sit at their desks and issue silly orders which mean nothing and which can-
not efectively achieve the results wanted by Government. The difficulties of
the public can only be understood by those who are directly in touch with them
and not by people who go to office in the morning, come back in the evening by
7 o’clock, then have a small dinner or cinema party and the next day start the
same routine. Such people cannot understand the feelings of the people,
because here it is not only the classes but the masses of the people who are sutfer-
ing, and what tactics the dealers employ for defeating the objects of the Gov-
ernment are only known to those who are in direct touch with them.

Sir, wheat was controlled. It was said by Honourable Members last year
that the prices had been fixed at eight seers to the rupee and that they would:
remain at that rate throughout the year. Now, why did the Government make
a laughing-stock of themselves by purchasing at a higher price than eight seers?
Now they are purchasing at three seers to the rupee, though at first they started
purchasing at 6 seers to the rupee. Once the order was issued, they ought to
have known how ‘to control, where the wheut was. The whole wheat should
have .been controlled absolutely and the people rationed properly, but the in-
effective methods employed by the Government brought calamity to the entire
country. These methods have increased the expenses of Government in the way
of dearness allowances, which_would not have been if the prices of the commo-
dities had been properly controlled. In spite of the prices of commodities going
up by thrée or four times from normal, the poor people who can hardly make
both ends meet are being asked to pay the same amount of taxes. That means
really that you are asking them three times the taxes that they could -afford to
pay last year. 8ir, as representatives of the people, we do not think that we
can give our assent to any extra expenditure brought about by Government's
own fault. The same state of affairs exists in the matter of sugar.” The state
of affairs exists in the little items required by the poor here and there. You:
might have seen this in many cases. It is a very well known fact that though
the price of cement is ordinarily Rs. 2-12, in the market it is sold at Rs. 10 a
bag and it is a notorious fact that some people were allowed to get extra cement, :
which was not required for Government purposes but which was taken in the
name of the Government, and they sold it to the public at a high price. It was
the black market and there was no control to see that people were allowed to.
take just what was required for Government purposes. The ordinary public were
refused any cement, and those who had the ears of the officers got*what they
wanted from the Government and sold it at five times the price at which they:
got it from the Government. If conditions are like these, if some people are’
allowad to get an article from. the Government and sell it at a higher price to
the public, the fault is entirely on the Government for not keeping a vigilant
eye on such people in an article controlled by the Government. After the public
has been suffering in this fashion, does the Government expect us, representatives .
of the. people, to come and say ‘‘You have done well; vou have done such
splendid w_ork during the last vear that we are perfectly satisfied with vou and
vote for Finance Bill.”’ Can we do this? - Our money has been allowed to be"
Tquandered. ; our money has been spent mercilessly, and is going to be merciless-’

y spent withdut proper control and we have to pay for it and vote for it. This
we.cannot do. - - - ' '

Another instance which T may bring t6 the notice of thé Honourable the:
Pinance Membet where' -squandering is' - going on is this: it has come to our'
notice constantly, and if he investigates it, I.am sure he will find that it is true: -
many officers are allowed cars at Government expense. Motor lorries and cars
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ag allowed in the departments and they are run at Government expense and
even some responsible officers do not think that it is wrong to use that petrol
and those cars to go for lunch to their homes and to distant hotels? Can you
allow that? It is being done and if the Honourable Member inquires, he will
know that it is true. This reminds me of an Indian proverb:

) “Cho Kufr uz Kaaba bur Khezud Kuza Manud Musalmani.”’

Which means, if the kufr comes from XKaaba, where will Islam remain?
Nowhere. If officers are allowed to do wrong things like this, it neans they
allow their subordinates to-do greater wrongs. These scandals which have come
to our notice are going on every day; it is not possible for us to keep quiet and
not bring it to the notice of these officials who do not wish to investigate about
them and who only sign blank chits for the money. I have come to know that
many lorries have been taken by the Government at certain rates and handed
over to a private contractor; God- knows what this contractor gives to -these
lorry owners or how much he charges to the Government; but when he pays
these people, it is debited to so many different things—repairs and other litile
things—they get very little: even the fact that the lorries were not used is debit-
ed to them. How are you controlling these things? When you take anybody's
property into your possession, whether it is used by you or not, you have to pay
for it. It will be found that sometimes the Government has paid double the
amount in hire of what the lorry is worth. Why do you not straight-
away purchase these lorries? If a lorry was available for Rs. 8,000, you have
already paid the man more than Rs. 8,000 and you have to return his lorry in
addition! = This was never considered by the Government. last vear, although
we brought it to the notice of the Government that this kind of squandering
was going on. We have come to know other things too, and if the Honourable
Member starts an investigation, I will call for direct evidence where some high
oﬁcers‘have‘been ggilty of gross misconduct in this respect in getting lorries
and doing this, and if their bank accounts are shown, if the ledgers of the con-
tractors are taken, the Government will find great revelations. .

The Honourable Sir Jeremy Raisman (Finance Member): I trust the Honour-
able Member is prepared to give specific details of general charges of this kind.

Sir Muhammad Yamin Khan: Certainly. I had given one last -year, and I
can give one just now; and if the Honourable Member is’ ready to institute an
mmvestigation there will he hundreds which will come before him. . . .

The Honourable Sir Jeremy Raisman: I am always ready to institute investi-
gations into matters of that kind. '

Sir Muhammad Yamin Khan: On one occasion the lorries were taken by a
certain officer—I avoid giving:the name—but I shall give the place and the Hon-
ourable Member will be-able to get the name of the officer concerned. They
were taken in Meerut last year from different people at a certain rate. Then
the rates were chunged in favour of certain other individuale who approached a
certain other officer who sat in Dehra Dun; and the officer in Dehra Dun ecan.
celled all the contracts given in Meerut and gave it to -another man from Delhi:
at a much higher rate than what the people in Meerut were originally offered.
The Meerut people got Rs. 10 or Rs. 12 or at the most Rs. 13 per day. The Dehra
Dun*man came and the contract was given for hundrdeds of lorries on very flimsy -
grounds at as much as Ra. 15 a day. If the Honourable Member wants to in-
quire why this extra expenditure was allowed and why contracts were not given
to the original people at Rs. 10 a day and why it was given to others at Rs, 15 &~
day, he will probably come to know the real truth behind it. '

1 shall not go into details which have already been touched upon in the last
debate this Session about wheat and other articles and about the inefficiency in
controlling small coins. But I will say this: the general idea has been allowed-
by the Government to prevail in the country that the value of your currency has
df!‘precisted_ to such an extent that-the: prices of all' commodities have gone very

We know that this is due entirely to want of confidence- which the people
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have not got in the Government. And still Government does not want to create
confidence in the minds of the people. This means misery for the people of
this country. Let me again come to contracts which are given for military
purposes. Take, for instance, camouflaging nets, and there are many other
examples also. People got contracts for supply of camouflaging nets. How
much are you paying? Have you ever investigated for how much the contractor
has given sub-contract to others? You allow praotically 50 per cent. to go into
the pockets of the contractor. The man takes the contract at Rs. 100 and gives
the sub-contract for Rs. 50 for the same commodity which is purchased in the
market. The balance of Rs, 50 goes into the contractor’s pocket. This shows
that the price was not properly fixed by you. You are paying double of what
you should have paid. The Honourable Member ought to know that British
manufacturers, when*they appoint agents here, give only 24 per cent..as com-
mission to people’who are middlemen ordinarily. In the case of some agents
they allow about 5 per cent, but big firms never allow more than 24 per cent.

Sir Abdul Halim Ghuznavi: One per cent. _

Sir Muhammad Yamin EKhan: But here you allow your agent between 50
per cent. and 20 per cent. commission. The Honourable Mewber ought to
know from the Income-tax Department how much money these contractors
have made by their contracts, what percentage they have made. My Honour-
able friend may say, look here, I have got back the bigger portion through the °

vincome-tax. But I say it creates a vicious circle. Why was this man allowed
to make this money, some of which still remains in his pocket? = Excess profits
tax is only after 80,000. The point is the man has made so much money. That
means that the commodity is availuble in the market at a very reduced price. If
you had allowed 5 or 10 per-cent. to the man who carries out your orders, that
would have been quite sufficient. If a man had three turns on his money und
if you allowed him 5 per cent. he could get 15 per cent. net profit on his in-
vestment. But here you allow 15 per cent. on each turn, which means that in
three turns he will make 45 per cent. as profit in the year. Not only this.
Fvery man who is given a contract—I think the whole policy should be that if
a man has given a sub-contract to anybody else, that sub-contractor should be
changed into a contractor, and the contract of the main contractor should be
determined, should be stopped at once.  If on investigation it is found that a
man has_given a sub-contract to somebody else, then you should allow the main
man only two per cent. and not more. Tha$ will reduce the cost of your Supply
Department, and I am sure that the deficit which the Honourable Member has
_shown—the greater portion of it could be made up by controliing the expenses
rather than by increasing the taxes, and my Honourable friend would not have
to increase the taxes. Where Government is exercising proper control, it is in
the case of one matter only, and there it is doing the greatest injustice to some
people. -The Government have begun controlling the house rent. What 'is
this? The rent which was prevalent in 1988 and 1989 is to remain in the New
Delhi area, and the house owners should not get more than that. But vou
ignore the fact that your money has depreciated from 16 annas to 6 annas, ;nnd

still the man is allowed to get only the old rent and no more.
- Mr, Hooseinbhoy A. Lalljee: It is in Bombay also. .

Sir Muhammad Yamin Khan: T am talking here about the Government of
India. The Government of India are not concerned so much with the eitv of
Bombay. The cost of repairs has gone up, prices of commodities have gone v.p, -
everything has gone up in price, your currency has lost its value, and still you
ask people to charge only the old rent and no more. . The latest addition to the
“house rent control rules, which is amusing, is this. Fven the business
premises should have their rent fixed. The business people in New
Delhi are ‘making tremendous amounts of momey. ‘- What they stocked
in 1939 or 1940 for one rupee they are selling at Rs. 20 or 30, hut you sav that.
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though they are making a lot from the public, they should not be made to pay
some thing extra to the landlord.

Mr. Hooseinbhoy A. Lalljee: Poor landlords.

Sir Muhammad Yamin Enan: Certain of them are poor, landlords, who de-
pend entirely on the rent they are getting.

Mr, Hooseinbhoy A, Lalljee: I say they are poor.

Sir Muhammad Yamin EKhan: Where contro] is necessary in the interests
of the public, you do not do it at all, but where the Government officials are”
concerned, you provide that they should not pay more rent. The whole concern
of yours seems to be to save the official from paying more. The anxiety of
the Government is not to save the public from sutfering but that the Govern-
ment official should not suffer. That is the policy which I am criticising now.
If all the commodities are controlled, then I do not mind your controlling
house rent also; certainly no man should be allowed to charge a penny more
than he is entitled to. But the control of rent of business premises is
ridiculous when -you start with 8 seers of wheat per rupee and you go down
to ¥ seers. per rupee, you start with 4 or 5 annas a seer of sugar, and you come
down to 6 annas a seer, your cloth which was being sold—ordinary khaddar,
which was 2} annas is now selling at one rupee. We have been hearing during
the last year that our industries are increasing. Where is the increased
industry so far ag cloth is concerned? Where is the poor man to get the cloth
to wear? He cannot find cloth in the market; if.at all there is any market,
there is the black market. People have collected their stocks, they bring them
out bit by bit. because they know that your mills are not manufacturing, you
are not controlling your mills properly. You ignore the miseries of the people.
That has been your outlook, and we cannot in honesty, with our eves wide open,
sit idle and allow Government to have its own way. As far as our voice can
go. that can only go by rejecting the Finance Bill.

The other day, my Honourable friend, Sir Cowasjee Jehangir, dealt very ably
with a subject which is his own and not mine, but I can point out as a layman
that the policy which was adopted by the Government in coming to a financial
settlement behind the back of this House was entirely wrong. The Honourable
Member can say ‘‘lt is here before you’ but what can we do? We bhave
no voice to alter it. . If we cannot alter it, then it has been carried out behind
our back. Anything which is unalterable and over which this House has no
voice cannot be acceptable to this House, even if the proposals are very good,
because we cannot say that we have examined them and found them quite
correct and good. If a representative committee of this House is appointed
and they go into all the details and if that committee come and tell us it is
oll right, then certainly we would endorse it. But in the menner in which you
have done it, it is not possible for us to endorse this arrangement. From the
literature which we have got from other sources, we find-that this arrangement
i8 really detrimental to the interests of India and it is not really for the good
of India. We are left in this position that we cannot entirely accept the pro-
position placed before us by the Government, because the other side is still
criticising it. Therefore, we cannot endorse it.

Now, Sir, India is one of the United Nations. We want it to be openly
and categorically announced that India is one of the United Nations. We -
want to be told that India is not fighting as a subordinste country, at the will
of some other country. We must feel that we are fighting for the freedom
of this country as well as the freedom of the entire world. That ought to be
-made clear in such unambiguous language, that it will not have a double
Meaning. We do npt want anything like the Balfour Declaration which may be
nterpreted in 20 different ways. We do not want anything like the Preamble

the Government of India Act which may be interpreted in different ways.
e want the language to bhe wery elear, so that it can be understood even ‘by
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laymen. We want a clear and dennite- declaration that lndia is fighting her own
battle, for its own freedom. Certainly there is no one in this House or outside
who would like a foreigner to come on the soil of this country. KEvery son of
India wiil be prepared to lay down his life and property for™the safety of this
country, if he is assured that the battle i8 for the freedom of this country and
that we are not fighting this battle to remain as slaves in future. 1f that
ussurance is not given now, then it will not be possible for anybody to believe
* that it will come after the war. It has been said by many polticians and
high officials ‘'Fight this war, defeat Germany and Japan and your freedom is-
.assured’’. Well, we do not like a chapge of masters. If Japan or Germany
attempts to set foot on the soil of India, then every one will fight in defence
of his hearth and home but at the same time we want the liberty, the freedom.
of India. We want the declaration made in clear language, which may not be
twisted and turned at a later date. The British Government may say ‘‘trust
us'’. May I ask them whether they have ever acted in the past in such a
way as to inspire trust in them? If that has been their conduect in the past,
then how can they expect the people to accept their words in toto. -
Now, 8ir, I do not agree with the Congress attitude. From the very
beginning, from 1919, I have never allowed myself to be a party to any excite-
ment. 1 have never allowed myself to be swayed by momentary excitement.
I think that Mahatma Gandhi is entirely wrong today in what he is doing..
He was wrong then. I can never endorse his actions. "He has doue the
greatest injustice to his people and greatest harm to his country by adopting
the attitude which he has done, But there is one thing where it is difficult
to disagree with him and that is when he says that he cannot accept the words
of this Government, Well, how are you going to make him believe that you
are sincere. Leave him saside. Have you got any other people who put trust
in your words? Have you created trust in people minue the Congress? 1f
you had done that, that at least will be something. Have you ever clearly
said that the Government of this country is te be carried on by Indians them-
selves? If the Congress is not willing, leave them alone but trust the people-
,other than the Congress and then they will come to know that you are sincere
in your actions and that you mean business. Unless you do that, I am not
sure that you will inspire confidence among the people. I um sure timt even
very staunch supporters of the Government, men who have been supporters
and who are still supporters and wha have get themselves tied up with the
Government, even they are not convinced that the policy that the Government
is pursuing is the right policy. You change your position and your attitude
this year and you will find that it will be really taking a great step forward
towards the achievement of victory. When I hear that we are getting se many
lakhs of recruits in this country, I begin to think how pleasing these words
must be to those who do not understand this country. I say you will get these
recruits not only in lakhs but in crores when the happy day comes when the
angle of vision of the Government is .changed. It is Russia which is putting
up the great fight today because everyone in that country feels that by keeping-
‘away the German aggression they are trying to keep their own freedom. Have
we got that freedom here? All these recruits who are coming to.you are coming
because they want some money and not because they want to save their country.
T think the greatest mistake which the people can make and which the Gov-
ernment can make is fo be lured by the great figures of recruits which they
are getling. These great figures of recruitment show me onlv this that people
have got to fill their stomachs and, therefore, they sare looking forward to thie
opnortunity of getting some -sort of employment. The unemvloved graduates
and under-graduates and younesters who cannot earn enough to make both
ends meet are quite happy to be taken as recruits. Some of them enrol
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themselves as officers, otQers_as non-comnussioned otfivers and some of them
cowe In as ere soldiers. 13ut that 15 _not & nappy augury. Lhav stil shows
to what deptn inais has fallen econoumcally that 18 Inhablianis are ready
to give thewr Lives not for the sake of liberaling their country but for the sake
of earning a few rupees. lf that is the attitude of the people, 1 do nov think
the Government has done justice to this country. They ought to create @
feeling of enthusiasm. Whut enthusiasm has the Government created? A few
officials of the Government sit together and they call those people whom they
have given a contract. These people talk to the officials and they benefit them-
selves and then the whole thing comes to an end. I amn not corcerned with
this sort of thing. 1 want every man to be ready to take up the cudgels on
behalf of his country. People should be ready to defend their frontiers and
give a fight to the aggressor wherever he may be found. In fdct, they should
be prepared to go to other countries also to defend this country. That feeling
can be created only when the people of this country ure taken into confidence.

Sardar Sant Singh: What do you propose?
Sir Muhammad Yamin Khan: I have already proposed what I wanted to
propose. If my Honourable friend does not understand it, I cannot help it.
Now, 8ir, I heard my friend, Mr. Navalrai, say that the Government should
stop the deadlock. So far as this deadlock is concerned, I am not prepsred to
sccuse the Government so much. Government has certainly a great hand in
the deadlock which they have created, but the deadlock which my Honourable-
friend had in mind is a different one and there are some other persons who
are responsible for it. Mind you, our Government consists of very shrewd
people. They have created this deadlock very cleverly. They say if the mem-
bers of the two communities unite, we will do this and that. If 1 were in their
position, I would do the same. When I know that two persons cannot come
to an understanding, I will certainly say that the moment you come to some
understanding I will do everything for you. Certainly, British people are much-
superior to us in the matter of diplomacy. When we ourselves do not come-
to an agreement, why should they not take-advantage of this position? Why do
you blame them for creating this situation? Did not Mr. Griffiths say lest time-
in a clear voice that if the Indians come to an agreement and if after the war
the British Government does not respect that agreement, then he will fight:
on our behalf in the Brit._ish_ Parliament? He was quite clear on this point. .
But in order to justify him do this, let the people of India first come to an
agreement. We are very glad that men like Mr. Griffiths will come to our help -
and T hope he spoke on behalf of the whcle European Group and the whole
European community in thigs country whenr he raid that whatever British
pledges are, they will be carried out. If they are not carried ouf, it minimises -
the prestige of the British. Remember this is not the last war. Let us hope
that there_will be no more wars, but the Americans predict another world
war. So, if the pledges of the British Government are mnot fulfilled - entirely,
then you w:l! npt find a single person in this country who will trust the British
words.  So, it is for the British people, who live in this country and who carry
on their business in this countrv and who are also working as officials in this
countr_\:, tl:) ree that whatever is spoken from above is_properlv carried out,
gilﬁmsf; it creates difficulties for tha peonle who live here and who have to
w‘;; wit th(f public every day. I was talking once to a man in Switzerland
- au\:;as a German. He said that the British people are verv clever. T said
Siness they are verv honest. Why do von call them dishonest peonle? 1
Ave never found anv British firm altering their nrices later on and T have
alwavg heard that British goods are verv good and th :
"y, he T v good hey fll“e.T_’er,\_?‘h(.mest peonle.
e8, ves, thev are very clever’” he said, ‘“‘as far as business is eoncerned
_Betv Are verv honest becan?p thev know it nave them to he honest in business.
¥t 3t pave them to be dishonest where the matters relatine to Government-
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.are concerned. Therefore, don’t trust the British Government but you ca
trust the British merchants’. Never trust the British officials. It
;nay be that the non-official Europeans may think that at least they
~are trusted by the people of this country and that people have got
_some faith in their business dealing. I leave them there. "But so far as the
Government is concerned 1 may tell that unless they carry out their duties
faithfully no confidence 1s likely to be created in the people’s mind. The
German who spoke to me in Switzerland about ten years ago .rea.d the British
~Government correctly and that feeling is entirely prevailing in this country.
It ‘will be a folly if you sleep over it and take no notice of it. All those
people are your great enemy who say that you are doing right things when you
commit a blunder. They are your greatest enemy. And your friends are those
who tell you on your face that you are wrong. Unless you cr:mduct. yourselt
properly and correct yourself you will not have sympathy which I have got

for you.

gow. so far as the deadlock is concerned, we consider it from a different point

-of view and not from the point of view of Mr. Lalchand Navalrai, who consi-
-ders that Government should come to an understanding with the Congress.
Probably he meant people to be chosen from the Congress. . . . '

Sir Syed Raza Ali (Cities of the United Provinces: Muhammadan Urban):
Mr. Lalchand Navalrai is an Lonourable man. ’

Sir Muhammad Yamin Khan: Certainly, he is, so was ““‘Brutus'’; I think
it will be a folly if the Government tries to come to an understanding with
people who are purposely creatling deadlock and ignore other parties absolutely.
Sometime ago there was a cartoon in the Hindustan Times depicting that His
Excellency the Viceroy was having a sound sleep as if there was no anxiety
for him in. this country as a representative of the British Government. That
sound sleep may not turn out to be the sleep of Rip Van Winkle. Man may
grow old and his children may not even recognise him. That is not a proper
thing. T think the Britishers have always heen carrying on their duty honestly.
Adaptability is their chief characteristic. Therefore, they should take into

- consideration as soon as possible the changed circumstances and change them-

selves before it is too late and the reaction comes which may be absolutely
against them. Tt is better to have this question solved at an early date. Onee
a binia who had two sons was asked by a man as to who was cleverer of the
two sons. The bania replied, ‘“My younger son is cleverer than the elder’”.
'The man enquired why? The bania replied, “‘If my elder son lends a_rupee.
he tries to get back one rupee, but on the other hand if my younger son gets
eight annas he is content. In this case my elder son in trying to get one
rupee loses even these eight annas, but my younger son gets hack at least
eight annas.’”’ I tell you, Sir, it is the time to solve this question just now
"because after the war there should be so much reaction and there should be s0
much_ feeling which may react so badly that you may not even get a single
_supporter for you. Don’t ignore those who are willing to co-operate. Don't
ignore the party which is willing to co-operate. There may be others who may
not go to that extent and it is, therefore, for you to distinguish between the
‘two and find out the proper man. )

Sir, T have only one word more to say and that is because of the fact
that my Honourable friend, Mr. Lalchand Navalrai, dragged in the Archwological
Department and dragged in the names of certain people. I think it is invidi-
ous to start to drag in the names of persons, because if he has said something
in favour of a man, then naturally we will bring in things where that patriculsr
man has done wrong. In that case this House will become a platform tor
accusing or justifying a particular officer for his actions. If he gets hold of a
particular thing and on the basis of that he justifies the actions of a particular

-officer, another Honourable Member gefs up and mentions other things which
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go wgainst that very officer. 1 think it is quite sufficient if matters of this

kind are left to the good sense of the authorities to see if there is any justi-

fication for a thing or not. I do not want to say anything on this matter,
but I would request my friend, Mr, Lalchand Navalrai, to think over the matter
and find out why this Department has been attacked by this side of the House
day in and day out. I think Mr. Lalchand Navalrai will give at leasf some
credit to this Party that if there had been every thing going ¢6n in its proper
way this Party would not have been going on ventilating their grievances every

day, every week during all sessions of the Assembly for the last severa] years.

I am not ready to endorse that every thing in"his Department is right. 1 can
assure my Honourable friend that we have got no grievance against any indi-
vidual, whether he be a European or Hindu. If we find that he is carrying
.on his duties properly, if he is discharging his duties honestly and impartially
.and if he is dealing with all the communities in one and the same manner so
far as the interpretation of rules or framing of rules is concerned they will find
‘that the Muslim League Party will always be ready to support that official ir-

respective of his religion. They will never find us lacking in“our support to

them not- on account of their religion or community but only on account of
treatment based on justice. I do not want to carry on with this subject any
more. I have already taken sufficient time of the House. With these words
as we have declared, we are very sorry we cannot support this Bill or any
further taxation. '

Mr. K, G. Ambegaonkar (Government of India: Nominated Official): B8ir, 1
wish to offer a few remarks on the observations made by my Honourable
friends, Dr. Sir Zia Uddin Ahmad and Mr. Jamnadag Mehta, on matters relating
to the Department of Food. So far as these observations relate to the control
of prices and distribution of food, I need not say much in view of the fact that
‘there has already been a full three days' debate on the subject and & reply
was given by my predecessor. During-the present discussion, various striking
and picturesque phrases have been used, but I do not think that any substan-
tially new point which was not covered by the reply of my predecessor has been
made. T might say at once with regard to the suggestions made by Dr. Sir
Zia Uddin Ahmad that none of the suggestions that he has made
in regard to the manner in which the food problems should be tackl-
-ed by the Government are new ones. They were naturally the suggestions
which presented themselves to the Government from the beginning and are
mostly being acted upon. .

As for Mr, Jamnadas Mehta's declaration that in the battle for bread, the
baniya has beaten the Government, I may say that if the baniya has scored a
triumph it is not only against the Government, but also against the consum-
ing publie. It is a victory at the expense of the masses of the consumers. It
is not, therefore, a matter for gloating if it is a discomfiture to the Government,

but it is a matter for strong public condemnation.

Mr. Jamnadas M. Mehta (Bombay Central Division: Non-Muhammadan
Rural): And strong action by Government.

Mr. K. G. Ambegaonkar: Tt is not merely Government action that would
remedy this. 1t needs strong public opinion and I do hope that this House
will agree to give that co-operation which is necessary to create the public
opinign required in order to make this impossible. I must at the same time
make it clear that I do not agree with Mr. Mehta that decontrol of wheat meant
showing-the white flag. It was only a change of ground and alternation_in
tactics in order to be able to.deal harder blows at the enemy. As Major General
Wood explained in his speech, as a result of decontrol the black market rates
have been broken; in the beginning there was a spurt in the prices, but they
._Ihava beem brought down; they are no longer Rs. 12, but now they are Rs. 9.

here is no longer that scarcity and shortage which were complained of
‘n December and January. Large stocks are available in the market. I want

1pwm,
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1o 'a[:::;rexthe House gthat. thf.;l Governrnent have not been content merely by
issuing declarations and holding conferences, but action 18 being taken, mea-
sures are being devised and these are being applied with the utmost zeal. 1
ay more on this point. )
Shalll :gfv l1u};-n to the chargepwhich Mr. Jamnadas Mehta has levelled against
the Government in regard to the increase in price of sugar. With his charae- -
teristic candour, he has told us what was the source of his information on the
basis of which he made this charge. He has told us that one of the biggest
manufacturers in U. P. travelleg with him and during ten hours of travel w1_tlh
him, he gave him details on the basis of which he has made this charge. While
dealing with the political situation, Mr. Jamnadas Mehta referred to 'caertgm.
so-called patriots who, he said, in order to raise themselves in the estimation
of Mahatma Gandhi tell him certain things in which they themselves do not
believe and which are not true. I am afraid Mr. Jamnadas Mebta has him-
self fallen a prey to such tactics in the ‘present case.
Mr, Jamnadas M. Mehta: I am not a Mahatma,

Mr. K. G. Ambegaonkar: [ shall try to emulate his frankness and eoncede
at once that so far as the point that this increase in price is a gift to the manu-
facturers in Bombay is concerned, it is perfectly correct. I shall explain in a
minute why the Government could not avoid that. But on all the other points
his informant was entirely wrong. His informant told him that the Indian
Bugar Syndicate did not want any increase in the prices. Now, Sir, it was really-
the Indian Sugar Syndicate which first took up this question, passed a solemn:
regolution at their- Board of Directors meeting that the price of sugar muss
be increased because they could not get sufficient cane at the price which was
fixed for the cane on the basis of which the sugar price was fixed. Because
-the Indian Sugar Syndicate has its membership confined to U. P. and Bihar
the matter was brought to the Government of Indid by the Indian Sugar Mill
Association. The headquarters of this Association i3 in Caleutta. But it is
not an Association of the Bengal Sugar Mills but an association which repre-
sents all the sugar factories in India. Now, Sir, when this delegation came to.
meet the Honourable the Food Member, the representatives on it were drawn
from all parts of India and had a majority from U. P. and Bihar. After the-
delegation had met the Honourable Member, we had detailed enquiries made
from the Provincial Governments and at that stage, it was the Indian Sugar
‘Syndicate which represented the case and explained the figures. They asked
for an increase which was ruch higher than what we have allowed, and is
‘was after a scrutiny of these figures that the price was fixed. 8o, his informant
‘in telling him that the Indian Sugar Syndicate did not want a rise in price was
entirely and definitely wrong. Secondly, this gentleman appears to have told
him that they were prepared to increase the price of cane without any increase:
in sugar price, but that it was the U. P. Government which eame in the way:
Now, Sir, anybody who knows the basis on which the cane prices are fixed
in' U. P. and Bihar would be amazed at this remark, because the price fixed:
in U. P. and Bihar for cane is not a fixed price, it is not the maximum price,
‘but it is the minimum price for cane so that no factory is prevented from giv-
ing a higher price for cane if it wishes to do so. All the factories said, ‘“We
cannot increase the price unless you increase the price of sugar’” and it was
only thus that the question came up. Mr. Jamnadas Mehta might say that
*My informant may be wrong in all these minor details, but he is right on the
fundamental .issue, namely, that there was no justification for giving this in-
"erease in price, because he himself is & manufacturer and says I did riot require
it. Now, 8ir, as I told the House the matter was investigated quite fully.

We did not accept the word of one or two manufacturers nor of the whole
Association. We went into all the details and examined all the figurds. T shall
bave to explain a little more in detail what happened. Sir, it ir very difficul



THE INDIAN FINANCE BILL 1003'
to gecertain the exact cost of a manufactured article. When, however, an article
is wanufactured by several manufacturers, some of whom are in a more ad-.
vantageous position than others, it is still more difficult to fix the proper price.
In the case of sugar factories, the difficulties are still further multiplied by the
fact that here the variation in the cost is much wider because the cost depends
upon the quantity of cane, the quality of cane, the extraction and various other
things, and even two neighbouring factories have got large differences in their
actual cost. - '

Now, Sir, under these difficulties, how did we ever fix the price at all?
The reason is that sugar control is not really -a new thing unlike any other
controls. Sugar control was really something which the Government of India
took over from two Provincial Governments which -produce the maximum
quantity of sugar. The U. P. and Bihar Governments introduced a scheme
of control under which the price of cane was linked up with the price of
sugar. They compelled all the factories to join the syndicate, they compelled
all the .factories to agree to sell their sugar to the syndicate and to accept the
price which had a proper relation to cane. In order to do that, they have
been getting detailed statistics. The Imperial Institute of Sugar Technology,.
Cawnpore, have been getting figures from the factories, they have been compil-
ing various items of cost and on the basis of that, the average cost of production
.and average cost under each item has been worked out. Now, it was on the
basis of these average costs that the price was initially fixed at Rs. 11/11/-.
As soon as that price was fixed everyone started saying that. this price had not
been properly fixed. In the first place, when that price was fixed it was
expected that it would be possible to get the cane at -/8/- per maund. When:
the season started, we found that that expectation could not be fulfilled: Many
of the factories were not able to get sufficient cane at that rate and it was.
necessary to increase the price to ensure cane supply. An increase of two annas.
in the price of cane itself means an increase of Rs. 1/5/- in the price of sugar.
Then there were other factors. We had expected that there would be a certain -
length of season but it was found that it would be much shorter in view of the.
irregularity of supply. A shorter season means higher manufacturing eost.’
Similerly, it was thought that there would be a certain percentage of recovery.
We found that that also was not being realized. Then, there were increased
costs in other materials which the factories have to use. All these factors.
were:gone into in a very great detail and after the minutest possible scrutiny,
made by the Governments of United Provinces and Bihar who have had aon.
experience of these things for the last four or five years, we came to the con-
‘clusion that an increase in the price of sugar by Rs. 2/5/- was necessary in
order to enable the average factories in U, P. and Bihar to continue their pro-:
duction. If we had not made this increase, what would have happened? As-
it is, we are afraid, we may not be able to produce sufficient quantity of sugar:
to meet the full requirements of consumers. If we had not incressed the price,
‘we knew that several factories were not able to produce as much as they should -
have and in some provinces the factories had to close down altogether. We-
could not possibly allow the production to go down. We had a responsibility
to the consumers in that respect, so that even though it may sound para-:
doxical it was really to safeguard the interests of the consumers that the price
had to be increased. My Honourable friend, Mr. Mehta, might say that in
fixing the price you have taken into consideration the least efficient factories.
and in that way you have made a big gift to the more advanced factories.:
That is bound to happen to some extent, but it is not quite true that. the
brice wag fixed on the basis of the least efficient factories. Even
after the price " has been increased we find that in the pro-
Vince of Bengal ‘as well as in some other provinces, they could not get their
tane at that price or produce the sugar at that price, and even now I,can tell
Mr. Mehta that the price has not solved the problem for Bengal. Bengal, in-,
#tead ‘of being abla to produce more, is not going to be able to produce as much
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quantity as it was expected but only half of it so that the problem of Bengal
still remained unsolved. )

Mr. Jamnadas M, Mehta: That is what I also say.

Mr, K. G. Ambegaonkar: What I am trying to tell the Honourable Member
is that we did not take the Bengal prices into consideration at all, but it was
the best average cost for the whole of India. In fact, if you go into the com-
parative rise in prices, you will find that sugar is the cheapest.commodity still
in the country, and had it not been for the control, you would not have gov
sugar even at that price. So, we have got to keep in mind the fact that when
an industry has been singled out for control, we must be fair to it and we
must not reduce the price to such a level that the industry goes oub of
production. I hope the Honourable Member is satisfied that the increase in
price was not a gift to the more advanced factories, but it was essential not
only in the interests of manufacturers but of the consumers as well.

Mr. E. L. 0. Gwilt (Bombay: European): S8ir, ... .

Mr, President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber may begin his speech after lunch. )
The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at _Ha.lf‘ Past Two of the Clock,.
Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair,

Mr, E. L. C. Gwilt: Sir, like my Honourable colleague, Sir Frederick James.
while I rise to support this Bill, I propose to say nothing more about it.

In the speech made upon the Budget by the Leader of my Group, he refer-
red to the subject of dearness living allowance, and to this subject I wish to
return, particularly as there have been a number of demands made of the
Finance Member that because certain sections of industry are paid a rate based
upon the incidence of cost of living, such incidence must necessarily be the yard
a:li::)k by which dearness living ‘allowance sha'l be determined for all and sundry
labour. ’ . .

I hope to show that it is because this formula is in force in a particular indus- .
trial area and paid by the primary industry in that area, a vicious spiral is
created which causes an artificial cost of living indices. :

Jdt is true, as has been stressed on several occasions during the present Session
of this Honourable House, that there exists a disparity between the dearness
living allowance paid by Government to its employees and that paid, in some
areas, by industry to its labour, and though I am not in a position to say that
that scale is, or is not, in correct proportion, I maintain that the Central Gov-
ernment, in consultation with representatives of the Provincial Governments,
should be able to find an equitable formula, and I would ask the Honourable
Members of Finance and Labour whether any suggestion has been made io
the Provinces that some scheme should be made uniform throughout .tke
country. I would like to ask, too, as to what extent the advice of the Eeo-
nomic Adviser to the: Government of India has heen sought, and followed.
in this respect. ' -

Tske for instance the scale that iz being paid to millhands in Bombay. It
is caleulated on the incidence of the cost of living index, and for the month
of February, the cost of living index was 205 and the proportionate sum paid
by way of dearness living allowance was Rs. 28/11/-. '

The basis is entirely different from the one adopted .in Calcutta where indus-
try, if T understand the vosition correctly, in a determined effort to put a
check upon the artificial rise, of which I have spoken. pave a much lower seale
but purchases food for its labour, if necessarv in the black market and sells
‘i: Yo its labour at pre-war rates which, by and large is what Government is

oang. ' :
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But to return, Bir, to the cotton industry m Bombay. If my figures are
not suictiy accurate, I submit the.pomnt of my argument is not .ifar from
colrect. Betore the war. the mills produced and soid a piece of cleth, say a
dhotie, at Ke. 1, and though they may not have been sausned with tne profif
reswung, many of them paid good -dividends. The retailer in those days,
when he sold that dhotie to the public, made but two to four annas profit on
it, and the reason, of course, for this small profit, was competition and the
lurge amount of cloth that was avaulable for sale. As a result of the increased
cost of raw materials, due to the war, prime cost, plus protit to the mills, has
increased the price of that dhotie by eight snnas and to Re, 1/8/-. 1 hops
the House understands that my figures must essentially be approximate, bus
owing to the Defence, Supply and Commerce Departments taking up a large
percentage of the product.ion of the mills, but a fraction of their output is now
available for civil requirements. The effect of this hag been that the retailer-
has, in successive stages, and in the absence of any-control of price, raised the-
cost of that dhotie to the public to a figure approaching that of diminishing
returns—in other words to the highest figure he can squeeze from the pur-
chaser—end I believe in some cases, as high as six rupees.

The mills, Sir, being managed by very human bemgs who, unable to see
the justice of the amount of profit thus being made by the trade, in turn
have raised the price of the dhotie to take unto themselves a share of "the profit.
being made by the trade. In consequence, the mills have b2en making ex-
tremely high gross profits, despite their ability to produce more cloth than
they are doing, for civilian consumption:

Now, Sir, in Bombay Government in their wisdom have encouraged—I won’t
use a word so strong as ‘‘coerced’’—but they certainly have encouraged, tha
mills to disgorge much of their profit to mill labour by way of a dearness living
aliowance and an annual bonus. What is the effect? The mills are gitting
pretty because dearness living allowance is, L understand, an item of prime
cost permitted by Government in the price they pay for their share of the
mull production; labour can have no objection whilst thig state of affuirs conti-
nues but the individual who, to my mind, is the most favourably placed, is
the shopkeeper, particularly if he can convince his customers, honestly or
otherwire, that his wares are in ghort supply, and charge very high prices for-
them, for the more he raises prices, and particularly those of food and essential
comnmodities, the higher goes the cost of living index, and the more the mills
disgorge by way of bonus and allowance under every encouragement by the
Local Government.

I must make it clear, Sir, that I do not oppose the payment of. dearness
living allowance, but I do ask that prudence and equity bé shown. When enk
thinks of Bombay, one is apt to think in terms of cotton mills, but there are
thousands of souls who are not employed in mills, but their standard of living
is set by the rates of dearness allowance paid to mill workers, and suffer in
consequence, not through the upathy or disinclination of their employers to
pay the same rates as mills, but because their employers cannot afford to do so.-

For this reason, the scale of dearness living allowance paid by the Miil-
owners Association sets in motion that vicious spiral of which I have spoken,
?nd which may have unfortunate repercussiong throughout India at some
uture date.

Mr. Jamnadas Mehta correctly said the other day that the State has the
richt to interfere, if a point of starvation wage has been reached in an industry
and no reasonahle verson can gainsay that, but T submit there is little reason
shown in the adontion of the payment of dearnese living allowance on a scale
dependent upon the incidence of cost of living, if there is no parallel price
control of the nroduct of the industrv concerned, and if this procedure is per-
mitted {0 eontinne without the fixation of cellma prices for eommodities. 7t
WM inevitah'v 12ad to ecoromic diraster, for who but the State and the indivi.
duals comprising it, pay these allowances? The policy must lead to inflation.
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and because large amounts of money are handed over to individuals whoge-
incolnes are outside taxable limits, tue btate loses large sumg of revenue, nob
culy by way of lncome-tax but also lixcess Prohts Lax. .

On the other hand, if prices are permitted to rise unchecked, and profiteer-
.ing to go unpunished, an employer, nowever willng he may pbe to pay to the
State, that which is due to 1t by way of Excess Profits 'l'ax, cannot entirely
.disregard a demand made upon him by labour to compensate them for an
abnormal increase in the cost of living. ' '

As [ have said, I do not oppose the payment of a dearness living allow-
ance. nor a reasonable bonus; the latter is a profit sharing ‘measure and to my
miad is Yo be encouraged, but I urge that the Central Government should
seek the collaboration of the Provinces in an attempt to reach uniformity in
‘the payment of dearness living allowance by the various industries and the-
immediate introduction of price control measures. To the lack of these, 1 shall
refer later. )

As every one knows, the vast bulk of individuals representing labour in this
_country are improvident. That fact not only applies to India, but perhaps
the more so. I would, therefore, suggest, not only in the interests of industry,

_ particularly when wages must be reduced, but of labour as well, that the whole
or a proportion, but not less than a half of the bonus (and here, 6f course, I
differentinte between bonus and dearness living allowance) should, by statute,
be invested in Post Office Certificates or some such fund administered by
Governinent, and I am surprised that this suggestion hag not been made by
my Honourable friends, Mr. Jamnadas Mehta, and Mr. Joshi”

It i< well to remember that dearness living allowance and regular ex gratia

. .payments made to labour throughout the war, will, in total be regarded by_
‘them as wages, however much an employer may attempt to keep them sepa-
rate. .

Possibly some Honourable Members have seen ‘‘The Report of the London
Chanber of Commerce on General Principles of Post-war Economy” which
hes recently arrived in the country, and which may, in the opinion of some,
be regarded as the anticipation of the millenium, but it provides much food
for thought, One of the points the report stresses is the desirability of the
balance of earnings between industry and agriculture, that is to say, between
town and country, and how essential this balance is both for social stability
and for the health, and happiness of the community. As was pointed out in
this House but a few days ago, though the cultivator may today be making

re profit on his crops than in normal times, nevertheless, the lion’s share
-of the proceeds consistently goes to the middleman. '

If the Government has not already done so, may I suggest that the

the manner in which South Africa has achievezdsr the ggquﬁ\.litmt-icrn gt Btl:.gg
lance of which T have made mention? I ask for nothing which will lower

the standard of living of the masses of India, but I draw attention to the
increasing unevenness of the tip of the balance as between wages of industrial
and agricultural labour. I will now deal with the subject of Import licences
and the delays that occur in the granting of them. I appreciate only too well
the magnitude of the work undertaken by the Department of the Chief Controi.
ler.of Imports and the nature of its responsibilities. Tt is eomplex and mu'ti-
farious to a degree, but T am left with the impression that a great deal of the.
sp:];e tszcnhclsn!s eglrectedeto this Department. -is due to the fact that it conti-
nue e organised ‘as 8 Government Department i - on Jines- hi
-3 commercial business is conducted. P ?nt nst?ad of on-lineg on whish..

If ever 'gherg wag 8 department of Government that shou'd be oreanised
on c?mn:jerelql..hnaa; it is this one, for a very large cection of the huciness com-
?;:;gn ;n‘ this country can only operate at the pace at which this department
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TLe delays in the granting of licences seem to be due to three main causes:
firstly, several hundreds of applications are daily received in the department,
edd are addressed to the department rather than to an individual, which pro-
cedure is in strict keeping with Government ethics, and no doubt throughoui
the years, this practice of retaining the obscurity of the personnel of a depart
ment was well founded, but I believe that this one factor is responsible for ths
comumencement of the delay.

The envelopes containing the applications, I think I am correct in saying,
are opened and sorted by a cadre of clerks, whose duty is to classify them im
their particular schedules, to attach them to the appropriate file if there has
been any previous correspondence in the matter, and the file is then passed
on to the officer, whose duty it is to peruse the application. These applications
must cover a range of some hundreds of industries and thousands of products,
oud it seems to me incomprehensible, that any one, or two or half a dozen
men in the department should be expected to be informed of the intricacies
of the vast variety of industries entailed. No business house dealing with
the complexities of the work handled by the Chief Controller of Imports would
expect one and the same man to be experi in, say, machinery for the textile
industry, the tobacco industry, the steel industry, the vast number of manufac-
turing operations covered by the Engineering industry, the drug industry, the
scientific apparatus industry, to name but a few of those to which the appli-
cations apply.

What then is the_result? TUnless the officer dealing with an application can
dispose of it himself, he must seek the advice of some other Government de-
- partment which he feels has on its staff an individual who lmows more about
the industry to which the application applies.

Now, Sir, if the file has to be passed to another department, the second
delay comes into operation. It seems that even, if the office to which the
file is passed by the department is but a few yards away from it, it takes ab
least three days for it to reach its destination. This is not arn exaggeration.
indeed it is based upon the assumption that the officer to whom it is sent has
not to pass the file on to somebody else. * '

In the reverse process, the file is ‘‘in the wilderness’’ as it were, for an-
other three days, and if my friend the Chief Controller of Imports feeis I do
kim an injustice or exaggerate the position, I would ask him to investigate the
aceuracy of what I am saying, and to take, at random, half a dozen applica-
tions, received in his office, and ascertain the dates on which they were origin-
-ally received, the dates on which they were perused by the officer within his
departmnent, and if they had to be passed on to another department, the date
on which they left the C. C. I's department, the date on which they wers
received in the other Department, the date on which they left, and if they had
not to be passed on td yet another department, the date on whizh they were
received back in the C. C. I's department. I venture to suggest that.he would
be surpriced at the waste of time, not in the actual examination of the file, buf
in transit from one Department to another. My criticism is directed not agains$
the individuals but to the system.

The third cause of delay and one not generally appreciated, is one beyond
his control, and is due to the exigencies of war. I refer to the frequency with
which shipping programmes are upset. .

However, Sir, the first two factors should be within the competence of the
department to correct, and I suggest the number of officers in the C. C. I's
Department who handle these applications be increased, for, my own experience
is that its present and efficient personnel have far too much to do, also that
the business community be informed of the names of the gentlemen to whom
applications for licences should appropriately be sent, and if for any reason,
which 1 am unable to perceive, Government. wish to keep masked the identity
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of ofticers dealing with applications, then give them a code number, so that
the application tuay go direct to the officer, who will deal with it.

" An Honourable Member: No. 10. _

Mr. E. L. C. Gwilt: Anything you like. I suspect one of the objects of not
divulging the identity of the officer concerned, is the chance of his being
vransferred to some other department, and the fact that he can be so transferred
is, 1 maintain, yet another factor causing delay. Is it not possible to retain
3enior personnel during the war, and for them to retain their claim to seniority?
On one or two occasions recently officers within the department have been
transferred, and probably just as they had mastered the complexities of their
wark. If my proposal to enlarge the responsible personnel of the department is
ot feasible 1 would suggest an inter-departmental Committee consisting of a
nember. of the Departments of*Finance, Commerce, Supply, D. G. I. M. §,,
nd Lease-Lend should be available for consultation not less than once a week,
.nd this Committee should consider and give a decision upon applications upon
«hich the C. C. 1. Department require advice.

I would also ask whether the filing system that is in force throughout the
Becretariat, is virtually identical to that in use in times of peace. Government
are employing commercial experts to assist them in production. Can they not
impert similar advice completely to overhaul their filing system?

. I will now deal with a matter which may, on the face of it, appear trivial,
.but which is far from it. I refer to the excessive amount of time frequently
spent by those who come to New Delhi on Government business.

Owing to the rapid expansion of so many of the departments, constant
changes have to be made, not only within their personnel, but in the location of
the department itself, and judging by the assistance a visitor, attempting to
find his way, receives from the ‘majority of the chaprassis at the Secretariat,
that, building might well be termed '‘That Great edifice of Malum Nahin’’,

To give but-one illustration of my case: During the last Budget Session,
and previously, the office of the D. G. I. M. 8. was situated in the South Block
of the Secretariat. In August I had ocecasion to call upon that department, but
en srrival found at the entrance an armed guard who refused to allow me to
enter without a pass, because that section of the building had been taken over
by the Army. The sentry did not know where the D. G. I. M, 8.'s Office was, -
indeed had never heard of it. Three Chaprassis of whom I enquired, were
oqually innocent, but a clerk came to my assistance and told me there was a
Notice to say the department had been moved, but as the Notice was in the
=orridor, and I was not permitted to enter to read it, it was not very helpful.

Eventually I discovered the department had been moved to the North Block.
Wow, the North Block, Sir. is a large building consisting of several hundreds of
rooms and & labyrinth of corridors, and it was only after the greatest difficulty
that 1 eventually found the Department of the D. G. I. M. 8. I arrived fifteen
minutes late, missed my appointment, and had to wait another hour and a
malf, for the gentleman I wished-to see, naturally concluded I was not coming.

Then again, telephone numbers are constantly changing, and officers move
from one department to another. It is impossible to assess in terms of money
the time lost by those who have to find their way to and about various Govern-
ment Departments, time, all the more important, when the staffs of so many
business houses have been drastically reduced. T suggest there should be a
Central Enquiry Bureau, to which should be submitted each day any changes
that have occurred in the personnel of a department, in its telephone numbers,
and in its location. The Bureau might be in charge of a pensioner who knows
his way about Delhi and the working of the various departments, and should
have under him a team of intelligent chaprassis who eould guide a visitor to
the room he seeks, or at least put him on his way. If at such a Bureau a visitor
could make his enquiries, not only will he have cause to be grateful, but also
many of the officers of Government, for, as things are frequently the only way



THE INDIAN FINANCE BILL 1099

4o learn the whereabouts of for instance, an Under Secretary, is to - phone a
colleague, his time is wasted, and an already overloaded teleplone service is
further strained. On Friday morning the European Group tried to locate the
Pwhereabouts of the office of Major General Wood. We had to phone up five
.different numbers before we got him. We disturbed four people and we put
through five calls when one should have been sufficient.

An Honourable Member: Such is the efficiency of the administration!

Mr. E. L. C. Gwilt: Now, before I end, I would like once more to druw
attention to the inaction of the Central Government to control prices, and
especially of imported foods and drugs, for instance, Infant Foods and many
.others which are imported not only at the peril of the ships that bring them to
India and the lives of those who'man these ships, but at great sacrifice of the
peoples from whose countries they are shipped. England, Sir, can ill afford to
spare much of what she is exporting, this not only applies to food, but the more
.80. ' :

To my mind, the Government of India, if they continue in their failure to
take drastic steps to put a stop to it, lay themselves open to the charge of con-
nivance at profiteering in imported foods and drugs, and it iz pertinent to ask
what they consider would be the attitude of His Majesty’'s Government, were
they made aware of the fact that the people of Britain are being asked to make
sacrifices in order to provide a black market for the middleman in this country.

It is no answer. to say that price control is a Provincial matter. The initia-
tion of action against profiteers can be taken by the Central Government to-
morrow if they are determined to put an end to these activities, they, and
‘they alone, have full powers to do so. )

May I ask the Honourable Member in charge of Defence or his representa-
tive in this House in relation to this subject, whether he has considered the
position of the British private soldier? His pay is little enough, but if he is in
England he makes his few purchases of comforts at controlled prices, but if he
<omes to this country to be ready to fight for it, he is fleeced for practically
everything he buys in the bazaar. I cannot but think thaf his interests in this
.direction are causing the greatest anxiety to the Army authorities.

T have already placed before the appropriate departments a method upon
which a price control scheme could be based; so I claim an attempt at being
constructive.

There are some who say that this is not India’s war, but there are others,
and surely they cannot be one and the same, who have made and are making
fortunes out of it, not necessarily from what India herself produces, buf out of
goods which. England exports and thus hag to forego in times of want. _

Sir Abdul Halim Ghuznavi: Mr. Deputy President, my Honourable friend,
Sir Cowasjee Jehangiv, has dealt with the Budget proposals extensively and in a
very able manner. There are, however, one or two points which I would like to
elaborate because I feel that Sir Cowasjee Jehangir was pot sufficiently clear in
regard $o those. )

Sir, T would like to deal with the question of inflation and the sterling credits
first and, in that connection, the problem of rising prices, which has been the
subject of much criticism on the floor of this House and outside. The
shortage of consumable goods is said to be one of the resasons for this
sharp rise in prices. In certain. quarters it is believed that inflation has already
set in. T personally think that, while there has been a large expansion of cur-
Tency, which is inevitable under the war conditions, there is no inflation as such.
We must not lose sight of the fact that till the war started the authorities were
unwilling to place into our hands sufficient currency for the healthy conduct and
growth of our commerce and industry. In this connection, Sir, T must refer to
the policy of the Government in the treatment of.the sterling resources of this
country. Tf sterling balances. are allowed to mount up at the present rate in
Britain -and the (overnment here go on doing nothing but issue currency against*

c 2
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8 portion of these balances, the result thereof on the economy of this country,
would be disastrous. The value of money depends on its backing. Money
forfeits ite purchasing power and foreign convertibility if it is not backed byc,
tangible assets such as gold, silver, foreign exchange, etec. In Indis, the-gold ,
backing of the currency has now fallen to 7-4 per cent. or even below that,
while sterling securities of the Reserve Bank note liabilities are as high as 69 per
cent. and more.

The Honourable Sir Jeremy Raisman: The value of gold is three times of
what the Honourable Member indicated.

Sir Abdul Halim Ghuznavi: The value of gold is three times, but where is.
the guarantee that the value of gold will not fall to a third at a future date?

The Honourable Sir Jeremy Raisman: You are taking the present value of
sterling and when you are comparing the percentage of backing, you should also-
take the present value of gold. :

, Sir Abdul Halim Ghuznavi: My point is—what is the value of sterling.
You have controlled it in such a way that it cannot be converted into gold or
dollar or anything else. I am talking of your sterling balances in London. I
should like to get your answer to that and then I shall give you my point of
view. Sterling has ceased to be a free currency. What is your answer to that?
Is it not a fact that you have controlled it in Such a way that it is no longer
freely convertible? Sterling has ceased to be a free currency in the sense that
it is no more freely convertible into gold or dollar. That is what I meant. .
Moreover the gold parity of sterling has declined by 12 per cent. since June
1939. It is difficult to foresee what the status and value of sterling would-be
in the future. I am not being unduly pessimistic, but it is only & common sense
view that sterling cannot maintain in the post-war world the same status that it-
has had in the past. ' '

The Honourable Sir Jeremy Raisman: That is by no mesns only common
sense.

Sir Abdul Halim Ghuznavi: I shall prove that it is sense, What is the
lesson of the last war? Don't forget that. -

The Honourable Sir Jeremy Raisman: What is the lesson of the three or-
. four years after the last war?

Sir Abdul Halim Ghuznavi: That is a different thing altogether. We are
row discussing what will happen immediately after the war—not what will
Lappen three or four years later. By that time we shall clear up all our sterling
balances and we shall be left with nothing. The four or five years following the
termination of the war will give ample time to clear away all the sterling
balances. In this connection, I may point out that America, Canada and South
Africu have all obtained from Britain payments more by disinvestments of
Britich assets in those countries than by opening up sterling credits in London.

The Honourable Sir Jeremy RaiSman: What is Canada doing now?

Sir Abdul Halim Ghugnavi: T will tell you later on what Cinada is doing
now. When Argentina expressed fear that her sterling balances in London would
bhe treated as block credits, on their own insistence, Britain agreed to give
them a gold guarantee clause. Am I correct? ' '

The Honourable Sir Jeremy Raisman: That was before the war.

Bir Abdul Halim Ghuznavi: Whether it is before the war or after the war,
'you have given a guarantee by means of a gold clause. That is my point. Give
us that guarantee too and we will not bother, Give us that gold guarantee for
our sterling which you hold in London, which is our money. The case of India,
however, is unique in this respect. Of course, the repatriation of sterling debts
and railway annuities and the purchase of certain railway debentures have
helped to clear a certain portion of these sterling balances but these are almost

insignificant compared with the rate at which these balances are accumulating
*in London. ' ‘ '
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The Honourable Sir Jeremy Raisman: The Honourable Member has an
*oxtraordinary idea of insignificance. *

Sir Abdul Halim Ghuznavi: What is your balance now? What is the rate
.of accumulation? . ‘

The Honourable Sir Jeremy Raisman: I do not know what it is but three
hundred millions cannot be insignificant in relation to it. _ -

Sir Abdul Halim Ghuznavi: I admit it is not insignificant but still you have
.cleared that out. That has gone now. The Indian public and the Indian com-
mercial community, in particular, have from time to time expressed deep con-
cern over the Government’s policy in allowing these balances to go on accumu-
lating. The Federation of Indian Chambers of Commerce and Industry has made
& representation to the Government in which very helpful and sound suggestions
have been made for the disposal of these balances now. They include the
liquidation of British investments in India, payment for purchase in durable
assets like capital goods, payment in part in gold and dollars. It is only fair
that these suggestions should be implemented. If, on the other hand, India’s
.dependence on Britain is taken advantage of and a treatment which is different
from that meted out to the other Colonies and Dominions is meted out to her,
then I say that Britain and the Government here will never be able to clear
‘themselves at the bar of world opinion. The Honourable the Finance Member
may laugh, but that is the position. He can only laugh: what else can he do?
“Viewed from this angle I do not at all feel happy about the Budget speech of
‘my Honourable friend.

Now, Sir, there is another trick which the Finance Member has up his sleeve. -
The Honourable Member now wants to liquidate a part of these balances by
naking advance provisions of sterling to meet future payments of family pen-
eions and provident fund. That we will pay from year’s end to year’'s end for
centuries, but he is now trying to create a fund out of these sterling balances to
provide for these pensions which are payable from year's end to year's end.
He finds the sterling balancés very helpful and useful, I ask: why are you
funding that?

The Honourable Sir Jeremy Raisman: Did the Honourable Member object to
the redemption of the non-redeemable debt which also would go on from year's
end to year’s end? )

Sir Abdul Halim Ghuznavi: Because there I save my interest and even there
I do not agree with him. Let those debts be there. I can use ‘these sterling
balances for other useful purposes.. My point is: Is the Governmeni appre-
‘hensive that a future Indian Government would refuse to pay those pensions?
Is that in your mind? Otherwise why do you want to fund it immediately.
Why don’t you trust the Government which is to come? They will not repudiate
‘these obligations. They will go on paying those pensions which are your obliga-
-tions and which obligations they will take over,

Now, Sir, ‘a word regarding the Re-construction Fihd. I know my Hon-
ourasble friend, Mr. Neogy, will deal with this part of the Budget speech, but I
will deal with one aspect of it which, I am afraid, may not be in his mind. It
18 this. The question of constituting a Re-construction Fund is another way. in
which Government think of liquidating part of the assets. In view of what I
have already said, the country is not satisfied that the Re-construction Fund
will purchase an equitable value for India in the post-war days. Moreover, such
funding makes it incumbent on India to make her purchases for post-war re-
-:ﬁnstruction in Britain which may not necessarily be the best market for her

en. ' .

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): That is
our chief objection.

8ir ‘Abdul Halim Ghuznavi: Yes, that is our cbjection. Front the various
‘statements made on the floor of the House bv the Honourable the Finance
quber it is evident that the Government of Indis have no assurance from
Britain that the Re-construction Fulid, so constituted, will be freely convertible

. .
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in gold or dollars. 'We will agree to your funding for the reconstruction in ordet,,
that India may make her purchases freely from the best markets in the world.‘,,'_,_;
Sir, comments appearing in the British press lately on the Honourable -Mem-
ber’s speech and statements made by the mouthpieces of ‘‘big business’ in
Britain have only tended to confirm the apprehensions in the minds of the:
Indian public that the Re-construction Fund is designed in order to subsidise
end support British exporters and assist the rehabilitation of British industries.
in the post-war period. I must, Sir, entér my emphatic protest against the
method by which the Government is frittering away the sterling balances which
substantially represent the toils, the sufferings and the sacrifices of the poor-,y
millions in this country. o

_ Sir, regarding the Public Accounts Committee and the joint war measures,
1 agree with my Honourable friend, Sir Cowasjee Jehangir, when he said that the:
Public Accounts Committee is not the appropriate body to offer advice to the
Executive Government on this subject on behalf of the whole of India: The
Public Accounts Commiittee is elected from this Honourable House in which a
substantial number of the Honourable Members are absent. Such a Committee
cannot be said to be a fully representative Committee, as my Honourable friend,
8ir Cowasjee Jehangir, has pointed out. Moreover, we have the admission of
the Honourable the Finance Member hirnself on the floor of this House that
their scrutiny is only in the nature of a post-mortem examination. These and
other allied subjects are matters of vital importance affecting the future economy
of the entire country. The Executive Government cannot be the sole arbiter on
these matters. They must be guided by the advice and decisions of a Committee-
of men representing not only the electorate of the country but also able econo- |
roists and, in particular, those who have a vital stake in the country’s economy. °

8ir, I will row deal with the new taxation measures which 1 feel are incon-
sistent with the Honourable the Finance Member’'s assurance given in 1940.
Even in peace time' the taxes on India’s resources have been somewhat on a war |
scale. During the war the taxes have been so increased as to bring them up to
the strangulation point. The new proposals with regard to the taxes with
increases in the surcharge and in the corporation tax are serious inroads on the
normal profits of trdde and industry. They are bound to cripple the building
up of reserves by the existing industries for protection against post-war competi-
tion. I would go further and ask whether this increase in the income-tax rates
and the basic rate of corporation tax is not inconsistent with the assurance given
by the Honourable‘the Finance Member when he introduced the Excess Profits
Tax Bill on the 13th and 14th March, 1940, that the cost of additional defence
measureg should be borne in the first instance from profits arising out of war.
operation. While replying to the debate on the Excess Prefits Tax Bill on the
14th March, 1940, my Honourable friend the Finance Member said—these are ¢
his own words: ‘

“The principle of this Bill is not the taxation of profits which can be demonstrated
to be due to the war; it is the taxation of excess profits arising in war time and in war
conditions, because it is based on a principle of priority of taxation, namely, that the

cost of the additional defence measures to be borne in ths first insta tH ho i
the conditions of war find themselves not worse off but better off.”” nce by tHose who in

Mr, P. J. Griffiths (Assam: European): In the first instance.

Sir Abdul Halim @huznavi: Yes, in the first instance.

The Honourable Sir Jeremy Raisman: I understand the Honourable member *
tc be supporting an increase in the excess profits tax.

Sir Abdul Halim Ghusnavi: What I say is this: there is no justification for
you to increase the surcharge and corporation tax. - That is not due to the war.

_that is their every day normal business profit. You are increasing it to a
strangulation point, -

- An Honourable Member: Is it s strangulation tax.
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Sir Abdul Halim Ghuznavi: Strangulation of ind_ustrie's-. The Honourable

the Finance Member further said: _ _ ‘ )
“In looking round for the sources of your new tax will you refrain from taxing definite
"war profits, because it can be argued that any measure which is devised to tax war profita
will also possibly affect a small number of persons who, though they are making additional
profits during the war, are perhaps not making additional profits because of the war?

That is the justification the Honourable Member gave us for the excess pro-
fits tax. What is his justification for increasing sur-charge and corporation tax?
Sir, the percentage of fax, income-tax, sur-charge and super-tax in & rupee
profit has increased steadily from 21'9 in 1939-40 to 38'5 in 1943-44, an increase
of 166 per cent. I would say that the attempt is to kill the goose that lays

golden eggs.

Now, Sir, there are certain grievances of the income-tax assessees. My Hon-
ourable triend the Finance Member laughs. I am the only one who attacks him
on that point. I am not attacking him this time on that point; I am addressing
my remarks to Sir John Sheehy. My Honourable friend thinks that [ am
going to attack him now as I have been doing during the last two yesrs.

Sir, I come to the administration of the Income-tax and the Excess Profite
Tax Department. As a result of country-wide agitation to free the appellate
machinery of this Department from the shackles and influence of the Executive,
the Honourable the Finance Member, while replying to my Resolution on the
1lncome-tax Administration during the last Budget Session granted that the
Appellate Tribunal may be transferred to the Law Department, for which the
assessees are very grateful to the Finance Member and Sir John Sheehy. But
Sir, the Appellate Assistant Commissioners still remain under the Board of
Revenue e

The Honourable Sir Jeremy Raisman: And will remain.

8ir Abdul Halim Ghuznavi: Before I finish my sentence the Honourable the
Finance Member says ‘‘it will remain’’. .I expected that answer. Let it remain-
on the ground that justice is not going to be done to us. No amount.of m
talking will convince him. Now, Sir, I will not deal with that point. 1 will
stop it here; since he has said, ‘‘it will remain’’, what is the use of bothering
xny head for giving further arguments.

Sir, there are certain anomalies in the administration which I related lasgé
year on the floor of this House and which still persist. Look at the anomalies
and look at the discrimination. I will give-_only one instance. The Income-tax
authorities are still calling upon Indian assessees—only Indian assessees and nok
Europeans—to submit, on oath, a statement of their total wealth. How is.ib
-poesible for a man or a woman to give a statement of his cr her total wealth*
when he or she may not have accumulated that'wealth but have inherited from
his or her parents. T have already pointed out the impossibility of submitting such
a statement in a form requiring a thousand and one details. My point here
is that we are not bound by law to give that statement The Law does not
authorise the Department to call for that statement. Ii they still persist in
asking us—I mean only Indiens—a test case will have to be fought out in order
to -see whether the law permits of it or not. '

Sardar Sant Singh: Have you taken the legal opinion on that point.

Sir Abdul Halim ‘Ghuznavi: Now, Sir, a word or two abaut the National War
Front. My friend, Mr. P. J. Griffiths, has sent me one of his pamphlets. This
i1s the one I am referring to, “Why can’t he mind his own business’’? In
deference to his request which is conteined in this pamphlet, T have not sent
it to the waste paper basket. I have read it from beginning to end. I under-
stand, Bir, that nearly 75 lakhs of rupees are being spent annuallv on propa-
ganda of this sort. What a huge waste of the resources of the Indian coffers?
‘Whom does my Honourable friend want to convert to his views?

Mr. P. J. Grifiths: Not you, but those who have an open mind.

8ir Abdul Halim Ghusnavi: Before I proceed, further, may I know what
in the percentage of literacy in India? It is not more than ten per cent. of
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wnom much less know English. Look at the colossal waste of money on 90

per cent. of the population who know not how to read. Now, Sir, as I said

wiom does my Honourable friend want to convert by the publication of such
propaganda?

Mr. P. J. Grifiths: Not you?

8ir Abdul Halim Ghuznavi: ] am with you. Why this waste?

Mr, Jamna Das M. Mehta: With him in waste? .

Sir Abdul Halim Ghuznavi: Those of us who are termed ‘‘loyalists’’ are

ready actively supporting the National War Front. That my Honourable

friend knows. We are all with him. (Interruption.) I am qualifying my state-
ment by using the word ‘‘loyalists’’—those of us who are ‘‘loyalists’’. Others
who realise the cause that is at stake in this war are also actively helping you in
the National War Front. These two classes, you have already got. No propa-
ganda is necessary for them. Does my Honourable friend hope to convert the
extreme nationalists by this propaganda, by these pamphlets which he issues
from time to time? They will not even as much as look at these pamphlets.
1f you want to get them, what they want is something done here and now to
make them feel that this is their war. Dc that. No propaganda is necessary.

The whole of India will stand behind you to erush the axis powers in no time.

Willingly men will march forward to fight the Nazis, and as Sir Muhammad

Yanin Khun ssid, people will come forward then not merely for pecuuiary con-

siderations, but for the love of defending their country. I will then willingly

offer all that I possess to fight the Nazis and the Fascists. Show by your
action that this is our war. I do my' bit because I think it is my duty to do it,

whether I feel for it or not. We must do what we can to win the. war, but I

canpot call upon my countrymen to do the same thing unless they feel that it is

their war. Create a situation by your action in which we may feel that it is our
war.

Inthis connection I have got a small cutting of an advertisement for which
my Honourable friend, Sir ¥. E. James, has a great liking. Here is the propa-
gands on which my Honourable friend spends so much money. I am the Chair-
man of the Defence Loan Committee in Bengal. My Honourable friend knows
it. Day in and day out, I do all I can to collect money for the defence loan. At

* éne of the meetings of the Committee my Honourable friend was present when I
argued that the time had come when we can go to the masses and win them
ever. But the Committee turned down my suggestion and said that this was
mot the time. They said that the prices of commodities had gone up sky-high
and, tl}ereforTel.] not one of them would even think of saving, because there was
no saving. e masses are now living under such iti
then this advertisement, may T ask? 8 bed conditions. But why

Mr. P. J. Griffiths: On a point of information, Sir. The masses do not read
pepers in English. .

8ir Abdul Halim Ghuznavi: Then why do you advertise? For whose benefit
are these advertisements inserted? These loans are subscribed to by monied
classes like us who are with you; they are subscribed to by the Banks, by
Insurance companies and by the commercial community. They do not re:’;uire
this kind of advertisemnent. Tg it then to bribe the nationalist 'preas ; is it that
you want them to support you for your giving them this advertisement, which
vou perfectlv weil known, will not be read by the masses? According to your
own statement they do not know English. This is the advertisement in  the
Amrita Bazaar Patrika, a nationalist paper: :

2,000 new tvres, 520 tons of stores needed daily in the Mi b i coess
depends on supplies. Buy Defence‘aavingse Ger:;ﬁvcal&r:n.”e iddle East Camfpmgn, S
Mr. P. J. Griiffiths: What is wrong with that advertisement?

8ir Abdul Halim Ghuznavi: By reading this adverti 6, T
ene pice worth of certificate. That does gnot tempt m:imen + 1 would not buy

L
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Now I come to another point. I may be wrong on this point and I am sub-
* ject to correction by my Honourable friend who has got the national war front
propaganda in hand. 1 think he has been instrumentsal in engaging the services
* of Prof. P. J. Thomas.

Mr. P. J. Griffiths: Yes.

Sir Abdul Halim Ghu.znavi. Well then, it is a fact. Now, I will not use
any strong word such as “‘expose’’, but 1 will simply say I brmg this to the.
notlca of the House. Look at this., This is not a matter for laughter. When

1 give you the facts, you will soon cry. My Honourable friend admits he has
got Proof. P. J. Thomas appointed.

Mr, P. J. Grifiths: I do not admit; I state.

Sir Abdul Halim Ghuznavi: Yes, he has engaged the services of Prof. P. J.
Yhomas, an Economist. I do not know where he is. What is he appomted
for? “‘To organise public opinion against the persistent public demand in this
country for the establishment of key industries and greater mdust.rla.hsation

.Mr, P. J. Grifiths: That is entirely and completely untrue.

Sir’Abdul Halim Ghuznavi: Then, let my Honourable friend say what he is
doing. I will tell him what he is doing according to my information.

The Honourable Sir Jeremy Raisman: Do not first say what he is not doing
and say he is doing that.

Sir Abdul Halim Ghuznavi: Well, let me proceed. Well, these Inughters do
not perturb me, you can rest assured. 1 know my subject well.

The Honourable Sir Jeremy Raisman: Or the subject knows you.

Sir Abdul Halim Ghuznavi: These laughs do not help you to take me away
from my subject. His first move is in the direction of organizing ‘‘autonomous
groups'’ in various provinces, which would educate in their turn, public opinion
on questions such as greater benefits of free trade policy, necessity for maintain-
ing the agricultural economy of India, safeguarding of consumers’ interests apd
the unsuitability of the policy of protection ’ . '

Mr. P, J. Griffiths: Sir, on a point of information. I must object to this.
Two contrasting policies have been put forward for consideration. My Hon-
mu}:able friend in each case is dealing with one of those policies and i ignoring the
other,

Sir Abdul Halim Ghuznavi: I am not in possession of the other. Your policy
is in my possession . .

Mr. P. J. Griffiths: Where have you got it from? .

Sir Abdul Halim Ghuznavi: From the Chamber. (Interruption.) What is
the Chamber for if it does not provide us with all the information.

Mr, P. J, Griffiths: It is your duty to find it out before you speak it out.

Sir Abdul Halim Ghuznavi: This is an information which you do not con-
tradict. There is another side of the picture also, but I will drop it because my
Honourable friend is getting fastidious .

Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa: Muham-
madan): We would like to hedr.

Mr, P. J. Grifiths: Do not drop it.

Sir Abdul Halim Ghuznavi: What is the good of rubbing it in any more; T
have rubbed it in sufficiently. So. I would drop the rest of it.

The British businessmen have already started a cry for more agriculturisa-
tion of this country and my-Honourable friend, Mr. Deshmukh has fallen for that

. My Honourable friend, Sir F. E. James, even went so far as to suggest
that the best way in which the growing sterling resources of India eould be used
1s for the reconstruction of agriculture. All of which, so that India may always
remain a predominantly sgricultural country produding nothmg more than the
raw materials necessary for the Western demoecracies

The Honourable Sir Edward Benthall (Member for Rsllways snd War Trans-
port): Did he say that?
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Sir Ahdul Halim Ghuznavi: It is my statement. Sir, it was Henry Ford
who once said: “"Go out into the world and the only slave left on earth 15 man
minus machine.”’ That was a pointed reference to lndia.

Mr. P. J. Griffiths: That is a biased view.

Sir Abdul Halim Ghuznavi: [ know that if India must industrialise herself
it will be not because of these foreign vested interests, but in spite of them.
It will be vegy interesting to know how these very sawe vested interests who,
in Bengal, opposed tooth and nail all attempts of that Government to reduce
the acreage under jute in order {o grow more rice, have now come forward with
a plea for larger agriculturalisation in the interest of the Indian masses. Buf.
do you know why they say ‘‘grow more jute’’? Not in the interest of the
agriculturist, but in their own interest. What they want is: ‘‘Grow more jute’’
so that jute may be sold to them at uneconomic prices. They want to buy cheap
jute and put up a high price for their finished goods. The Government wanted .
to reduce the jute acreage to u third; but these vested interests fought, fought
and fought. Instead of saying ‘‘Grow more food’’, their cry was ‘‘Grow more
jute '—starvation or no starvation. Here they are shedding crocodile tears for:
the Indian agriculturist! But the real point is that the future of India depends
on better industrialization which will automatically provide better means of
agriculture.

Sir, it has become customary for the Viceroy of India to grace the occasion
of the Annual General Meeting of the Associated Chambers of Commerce in
Calcutta by his presence which is generally taken advantage of to sing the
political  song both by the President of that organization and His Excellency
the Viceroy. On the 17th of December, last, my good friend, the Honourable
Mr. R. R. Haddow, in his presidential address to the Associated Chambers,
‘'showed a closed fist at, the Indian industrialists. His entire speech was
characterized by an overwhelming indignation against the demand for greafer
industrialization in India. Ir all that he said, what appeared to me most
ridiculous was his assertion that all that they ask is that they receive the same
treatment in India as Indians receive in Great Britain. The absurdity under-
lying this statement is patent indeed! Do a Government of Britain Act provide
for ‘‘commercial discrimination’’ in favour of Indian interests in Britain?. . . .

Dr. P. N. Banerjea: It is absurd.

Sir Abdul Halim Ghuznavi: . ... . Or, for that matter, do an Associated
Indian Chambers of Commerce assemble every year in London attended by an
Indian Viceroy as the Head of the British administration to hear a hymn of hate

' sung against the indigenous people? Ever since Sir Stufford Cripps visited

_ India with his ill-fated proposals, and expressed the opinion of the British
Cabinet that a guarantee of special protection for British commercial interests
in India would not be a condition for the acceptance of whatever constitution
Indians might evolve in the future, the British vested interests here and abroad
have launched upon an effective opposition to any attempt on behalf of Indians
to retain the sovereign righte of a free country in shaping her own economic
and industrial structure in her best interests. This move is fully indicated in
the speeches of Lord Craigmyle and Lord Catto in the House of Tords on the
20th July, 1942, and of lesser men in India from time to time. But, God
willing, India will resist any such attempt to the last straw.

Sir, I will now deal with the food situation. During the discussions on the
food situation recently the Honourable Members of this House criticised Gov-
ernment’s handling of the situation and suggested ways and means of improving
it. If any Government want to seek the loyalty of the people they are supposed
to rule over, they must first feed them. ‘‘Man eats before he thinks”.

Speaking, Sir, on the food situation on the 17th February, I remarked that
utter chaos prevails between the Government of India and the Provineial Gov-
ernments. There i8 no co-ordination and no co-operastion between the two. In

.
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fact, within the Government of India itself there is utter chaos and.too many
cooks have been employed to spoil the broth. Owing to this, businessmen suffer
‘untold difficulties and consequent losses. . )

" As an illustration of this, Mr, Deputy President, I want to point out how
the rice merchants of Bengal—ali Muslims—suffered over the commitments of
the Government of India to ship rice to Saudi Arabia, Iran, Iraq and the
Persian Gulf. These exporters of rice had obtained permits from the Govern-
ment of India on their own quotas of export. As there were no shipping facili-
ties at the time in Calcutta they forwarded their shipments to Bombay for
transhipment to destination. Even though the Export Controller of the Gov-
ernment of India in Bombay had permitted shipment, the Government of
Bombay would not allow it. This rice, sent from Calcutta to Bombay for ship-
ment, is boiled rice and of no use to the Bombay consumers, and it is still
lying in Bombay in godowns to rot. The Bombay Government will not allow
it to be exported nor do they want it themselves.

In another case an exporter obtained a permit from the Government of India,
in accordance with the permission of the export Controller, to export certaim
quantities of rice from Caleutta. The rice was actually loaded. But the Bengal
Government intervened and served a notice on the exporter, asking him to
show cause why he should not be prosecuted for failing to obtain the permission
of the Government of Bengal, and what is more, got the whole of the rice
unloaded from the steamers. In fact, one of the steamers which had already
proceeded on its voyage was asked to stop at. the next port and return to
Calcutta. In spite of the permits that they had obtained from the Govermment
to ship, the merchants have been prosecuted. Having received an order from
the Government of India, how are they to know that they have again to apply
to the Provincial Government? And why apply to the Provincial Government ?’
It was the Government of India’s business to see that the Provindial Govern-
ment did not interfere in this manner with their commitments. There-
fore, Sir, I say utter chaos prevails between the Government of India and the:
Provinces.

There are certain steps which the Government of India, if 1 may say so,
should take immediately in order to improve the situation. (1) First of all,
controls and all measures regarding food production and distribution must be:
centralised in the Government of India. The Provinces must act in close co-
operation with the Centre and complete co-ordination must be brought about
between the two. (2) A new drive to collect complete statistics as to the
country’s future requirements must be now made. The plus and minus pro-
vinces and the districts must have their food positions closely studied. (8) Price
controls and fixation of ceiling prices have failed to produce the desired results,
and, therefore, they must be scrapped at once, both in the Centre and in the
Provinces. (4) The Provinces must be instructed to remove all restrictions or
hindrances placed by themn against the free movement of foodstuffs. (5) Until
the situation is eased, all exports of foodstuffs, whatever may be their nature,
must be stopped. (6) Government must irnport such foodstuffs as are in shortage
without any further delay. The importation of wheat from Australia is a step
in the right direction and must be followed up. (7) Corruption in the control
machinery must be stamped out. The Control machinery and the Government
must take the established commercial bodies and the trade organizations into
counsel to help them function efficiently. (8) Last, * but not the least in
importance, is the need for a practical programme by which the ‘Grow More

Food’ campaign may be made effective. The provinces must be made to fully
co-operate with this scheme.

I wish, Sir, T had made my--speech'- s 'bit earlier. Then my honourable
friend, Mr. Mackeown, could ‘have replied to me on my references to the
Supply Department. Certain actions of the Supply Department are disturbing

.
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the minds of a section of the Indian mercantile community and they are consi-
.dered detrimental to the larger interests of the country. The procurement of
‘war supplies through the official agencies and the Provincial Directors of
Industries is most objectionable. Indian inddstry is in its infancy and anything
that will hamper the growth of the infant should be removed from its way.
But so long as the Supply Department’s policy remains as the procurement
of supplies through the Director of Industries and the official agencies,
Indian business enterprise and initiative must die by default. The
{Government must accept as their principle that where trade channels already
exigt for the supply of a particular article or when such channels can be
expanded to meet the demand, they must buy from those channels and not
through the ‘official agencies. Only in unusual cases where trade channels do
not either exist or cannot be expanded to meet the large demands of the defence
-services. should sny official agency be introduced either to supply or supple-
ment the existing channels. What is objectionable ig that the Government some-
‘times places orders with the Directors of Industries, completely ignoring the
wexisting industries as in the case of pith hats in Bengal, as also the manufac-
‘ture of camouflage nets and barrack blankets. . . The story is this. The pith
hat industry was entirely in the hands of Hindu and Muslim merchants in-
‘Calcutta. A number of these merchants were Muslims and some Hindus.
QOne Muslim firm has been doing this business for over fifty or sixty years. This
" very firm supplied all the requirements in the last war when there was nothing
to grumble for. There, for the-first time, comes in the Director of industries,
Bengﬁl; my friend knows it; what does the Government of India do? They
finance him to start an organisation for making pith hats in Bengal thereby
destroying the merchants who were bona-fide pith hat merchants and who have
been supplying pith hats to the Government all along. They did not stop at
that. “ By a notification in the Gazette they gave all the pith and other incidental
materials in Bengal to that Director of Industries: 'He sets up a factory by
himself and I shal]l now tell the House what he does. Thereby the Supply
Department hag killed that industry in Bengal and the men in the industry
would be left high and dry unable to recoup themselves after the war, because,
after the war, this gentleman, the Director of Industries himself would own
‘this big concern which he has built up at the cost of the Government of India.
The Government are financing him to do that. I shall now give the facts.
What is being done is that the workmen of the existing organisations are being
taken away and employed by the Director of Industries; the existing organisations
-are thus deprived of bothsmen and raw materials, The Director of Industries
professes to supply the articles on a no-profit basis. In this matter my friend,
Bir Henry Richardson, demonstrated once to the Supply Department com-
mittee what loss they were incurring in not calling for pubiic tenders for the
supply of flour they wanted for the defence forces which contract they gave
to & certain individual. He demonstrated that by facts and figures and here is
another instance. The Director of Industries professes to supply the articles
«on a-no-profit basis. ‘Fancy the cheek of it! This is aksolutely bunkum.
Enormous profits are being made on the plea of no-profit basis and there are a
lot of scandals about it. . . . .

An Honourable Member: Profits made by whom?

_ Sir Abdul Halim Ghymnavi: By the Director of Industries; he is the man
‘who supplies now. .

An Honourable Member: He is an Indian, is he not? (Interruption.)

Another Honourable Member: By the Government!

Sir Abdul Halim Ghuznavi: You are confusing the matter. Tt is. the
Director of Industries in Bengal. The Government of Bengal has nothing to do
with it. The Supply Department has entruﬁted this gentleman, the Director
of Tndustries, Mr. so and so to supply these hats. I challenge the Governmeit

4 pou.
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of Indis to deny this fact. The Government of Indis has financed this gentle-

man to set up & factory, a manufacturing centre, and deprive these merchants-
‘who were the suppliers before ; even now these merchants have submitted memo-

rials stating their grievances, but nothing has been done. They say, evenr
today, in spite of all the restrictions, they are prepared to give to the Supply

Department those pith bats at the same price as that of the Director of
Industries. Still Mr. Elkin of Calcutts would not consider that proposal. He

will stick to the Director of Industries. Government may say that these mer-
ckants or traders were making excessive profits, but they have the control

machinery in their hands to check it. They have ample powers im their hands
tc control those rates. As a matter of fact this is being done in many other
cases; but that cannot be a plea or argument for destroying an industry and

denying the opportunity to the people of this country to establish an industry.

These monopolies granted to the Director of Industries, including the monopoly

for the purchase of raw materials, both hemp and pith, have given rise to
scandals which should receive the early attention of Government. I will end

here so far as the Supply Department is concerned. :

A few words about the brave Indian seamen of Bengal. In October, 1941, I
founded a union for seamen known as the Indian National Maritime Union of -
which I am the president since. It is my object to secure for them any protec-
tion they stand in need of, and help them in their difficulties by bringing to the
notice of the authorities and the liners concerned the vyarious disabilities fromx
which they suffer. These brave Indian seamen are all Muslims and come from
Eastern Bengal and they number as much as 50,000 to 60,000 or more in
Calcutta., There exist in Calcutta four or five unions of seamen, three of wkich,
I believe, co-operate with my union and one does not. However, I want to
bring to the notice of this Honourable House . . . . .

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed
the Chair.] -

. . the grievances which are common to all seamen whether they belong to my
union or to any other union, whichever they have chosen to join. These brave
seamen, despite the perils of the sea which the war has brought in its train,
offer themselves every day in their thousands to dare the perils of the sea and
serve their country.

To prevent corruption in the selection of the men, the Government of India
had agreed that their selection should be on the ‘open muster’ system. My
friends would understand this: that is, the number of seamen required for the
different liners are selected in an open muster of all applicahfs. At present the
muster takes place in the shipping office. I have visited the shipping office to
gee how an open muster is conducted. I find that the men assemble in thous-
ands in the compound of the shipping office. Imagine the trouble they have
to bear in standing there for hours on end without any shade or protection while
the liners go on selecting a few hundred only! Day after day they continue to
go to the shipping office and back like a shuttle-cock. I urge the Government

to put up a huge shed on the compound in order that these men may have a#
least protection against the sun and the rains.

' The Government should also take such early steps ag are necessary to put &
stop to the crew ratings wearing the badge of their respective Unions -or surrepti-
tiously wearing distinctive marks at the time of selection which is prejudieial to
and which actually defeats the object of impartiality in the selection by ‘‘Open
Muster”’. I would also urge the introduction of the Roster System in the
selection of these men as otherwise justice is not done to many of the seamen
who assemble there for work. Faor instance, some seamen who have been dis-
charged and have already earned some money, immediately offer themselves
in the “Open Muster’’ selection and get selected again, while others who have
been out of employment for months together do not get an opportunity. Thers-
fore it has been propésed, and the proposal has met with the approval »f the
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Government, that there shouid be a Roster system so that every one will have

the .advantage of being employed in rotation. Under this system those seamen

who sre discharged are not immediately eligible for further service. This system

niust be introduced without any delay. '

" 1t is my opinion, Sir, that the Deputy Shipping Master should be selected
from the 1.C.8. cadre and must be a Mushm othcer with two additional Deputy
Shipping Masters to assist him. The work that has to be done is huge and it is
impossible for one man to do it. He has to select weamen in their thousands
every day and one Deputy Shipping Master must find it impossible to do that
job.” And as the whole lot of seamen are Muslims, I say that not only should
the Deputy Shipping Master come from the 1.C.S. cadre but he should be &

. Muslim as well, The Government of India should also appoint a Seamen's
Wel{sre Officer and not leave it to the Provincial Governments to appoint such
.an officer. Nor should this officer be a Police officer.

1 euggest that the shipping office should be provided with a Prayer Room, a8
{houssnds of Muslims assemhle there every day and on Fridays the signing on
must be discontinued for one hour to enable these men to say their Friday
Prayers. ' '

%be Government should also immediately build a Seamen’s Home for these
seamen in Caleutta. Their present lodgings, which I have myself visited, are
in such hopelessly uninhabitable condition that 1 only wonder why the death
rate is not as high as 90 per cent. instead of 10 per cent. These seamen are
«exploited by the lodging-keepers who offer nothing but filthy, dirty, beastly
<dungeons in which the poor men flock together like cattle until they are for-
tunate enough to get employment and clear out. The Government should,
‘without delay, start building up the Seamen’s Home for these men in Calcutta,
for which the Government, I understand, have a programme; and if the Roster
«system is introduced, the number of seamen present in Calcutta at a given time
‘would automatically be reduced in view of the fact that only such seamen who
would be eligible for service under the system would turn up.

The seamen have generally to wait long before they procure employment in
«Calcutta and they do not have the means to pay for food. At present the
dodging-keepers fleece them by lending money on usurious interest, repayable
when employment is secured. 1 urge the Government to create a fund for
Khoraki so that small advances for Khoraki may be made to these seamen when
they are stranded.

This Department is in the charge of my Honourable friend, Mr. T. 8. Pillay,
and I must state here that I have always found him sympathetic and willing to
scrve the cause of these poor seamen. 1 know that he will do his best to remove
thi many grievances of the Indian seamen some of which I have just pointed
-out.

Before I pass on from the subject of workers, I feel bound to megtion' a few
words with regard to the labour employed in the Calcutta Docks for shore-work
under the Port Commissioners. Ever since the opening of the Xidderpore
Docks, the sub-contract for the supply of labour to the Docks has been assigned
to Messrs. Bird and Co. They supply the labour to the Port Commissioners.
Now. I am sure I will find in this House due appreciation of the extent to which
the efficiency in clearance of ships that enter the Port of Calcutta from time to
tiine har a direct bearing on the war effort of this country. On the efficiency
-and speed with which the loading and unloading is effected in this Port depends
to a iarge extent the speed with which the materials necessary for the fighting
forces in the front travel. In April, 1942, owing to the Japanese menace in
the Bay of Bengal, the Docks in Calcutta were practically closed to traffic. But
when they re-opened subsequently, there was acute shortage of labour and the
‘shipping companies began experiencing difficulties. Then after the air-raids
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on Calcutta in December last, the remaining labour too fled. It was_evident
thai, unless the labourers were promised better remuneration, it ‘would not be
passible to find any at all. The Port Commussioners did not do amything effect-
ive to procure the labour necessary nor did Messrs. Bird and- Co., in their turn,
offer sutficient inducement for the labour to return and work. Both were
apprehensive that if they yiehded to the demand of the labour, the rates would
run sky-high during the war which will have its own repercussions after the war.
It was patent that under the conditions obtaining in Calcutta no labour was
available unless they were well remunerated. They had to be paid better because
the cost of living had substantially risen and the black markets were playing
havoc after the raids. I speak with some personal experience of running a gov-
€rmmental institution, namely, the Co-operative Milk Societies Union. After the
awr raids the labour employed by the Union also fled; but milk had to'be sup-
phed. The obvious solution was to import and employ labour on attractive
rexnuueration which entailed payment of double or even ‘treble the original
wages. In the case of the Dock labourers, those responsible -decided to sacrifice
the cause of the war effort at the altar of money.

My submission is that either Messrs. Bird and Co. must be notified to pro-
cure labour by paying them adequately or the Port Commissioners must forthwith
withdraw the monopolistic sub-contract vested in them and then call for tender
for the supply of labour. This fantastic adhesion to Messrs. Bird and Co. a8
the. sole suppliers of labour is costing the war effort much by seriously hamper-
ing the efficient and quick loading and unloading of vessels, so vital at this
stage. ) '

I would ask for the indulgence of the House toMet me say a few words on the
present general situation in the country before I conclude.

Thore seems on the Government Benches some impatience at the criticisms
levelled against the size of the expenditure on Defence. They argue that every
.other country engaged in this war against aggression has had to spend at least
as much as India. I do not deny thdat the expenditure, having regard to the
nature of the war, of the risks to which we are exposed, and the action that has
yei to be taken to defeat the aggressor powers, may be unavoidable; but there
1= a fundamental difference between what other countries are doing and our-
selves; those countries are spending with the willing consent of the people,
while in India the money is being taken from us. No one can pretend that this
House, as at present constituted, represents the people of India. Any one with
eyez to see realises that the estrangement between the British guthorities and
Indians is daily widening. It is fortunate for this country and for Britain that
the danger of invasion has receded; but would any one be surprised that in the
state of bitterness that exists there should have been defeatist talk and defeatist
aciivilies when that danger was imminent? It is easy to wax indignant at such
talkn and activities, but they were, and are, inherent in the political conditions
which exist in this country. If the tide of invasion should again approach this
ccontry, which God forbid, you will heat and see them again. The fact that the
tide has receded, however, is no justification for giving up the attempt to mobi-
lise upinion in this country by bringing about a drastic charge in the political
machinery which alone can have this effect. Surely, Sir, the highest states-
manship is to vigorously tackle the problem now, when no one can say, as was
said at this time last year, that it is only fear of a superior force that will drive
the British to part with power. My British friends often express surprise at
the distrust of British motives which exists, but if they will stop to ponder over
the history of the past three decades, they cannot fail to realise that promises
of advancement were practically always forced upon them by perilous or difficult
situations, and when the danger had receded the authorities again relapsed into
the torpor, which characterises their traditional attitude towards the constitu-
tiona! advancement of this country. Let there be no mistake about this. While
there existe great distrust between Hindus and Muslims, both alike bitterly
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resent the British domination: and this situation can only be remediéd by con-
stant and high endeavour not only on the part of the two communities to come
to a settlement but on the part of the British Government to part with power
anu act between the communities as an honest broker. It is only by steady and
persistent endeavour on these lines that anarchy ean be avoided and the conti-
nuance of India within the British Commonwealth of Nationg ensured. Is this
too much, I ask, to expect of British statesmanship? (4An Honourable Member:
“It i8."") If it is, then the continuance of the Empire in the better sense of a
League of Nations with the different nations bound together by common aims,
comruon ideals and by equality of citizenship, is doomed.

Maulana Zafar Ali Khan (East Central Punjab: Muhammadan): Don't sdy
Empire. Call it ‘‘Commonwealth’”. . .

Sir Abdul Halim Ghuznavi: It is doomed not because of the military might
of aggressor nations, not because of any defeats that they may be able to
inflict upon the Allies, but because of the loss of those high ideals, those high
and self-sacrificing eandeavours which built up the Empire and which alone
can adapt it to new conditions and make it endure. It was a great British
political thinker who pronounced the dictum that ‘‘Great Empires and. little
minds go ill together’”. That is a great truth on which my British friends
will do well to ponder, o

My complaint agsinst the Government of India as now constituted is thaf
by their action in ccunection with Mahatma Gandhi’s fast they not only
missed a great opportunity of bringing about an atmosphere in which recon-
ciliation both between commugities and between them and Government would
have been possible, but that they have in the process lost to India the services
* of three Members of the Council who had the largest support of the people
of this country. It was fortunate that Mahatma Gandhi survived his fast,
but that does not affect the merits of the course that was pressed upon Gov-
ernment when Mahatma Gandhi’s condition was reported to be grave, not only
by the three Members who resigned but by the Leaders’ Conference that met
in Delhi on the 19th and 20th February. - The members of that conference
were not what the Honourable the Home Member is so fond of describing 'as
‘“rebels’’. They were, if I may use the same parlance, ‘‘loyalists’ and voiced
the universal feeling in the country for the immediate and unconditional
release of Mahatma Gandhi on purely humanitarian grounds. These lcaders
were not supporters of Mahatma Gandhi's political programme or of his poli-
tical tactics, but they demanded Mahatma Gandhi's release lLecause they
know the hold that Mahatma Gandhi has on the affections of all (lusses of
the community on account of his saintly character and of the spiritusl contri-
bution he has made t~ the thought and life of the world in general. If, Sir,
Mahatma Gandhi had died, no argument would have availed to convince the:
people, whether rebels or loyalists, that the responsibility for that.was his
alone. The gulf between the people and Government would have widened so
much that no reconciliation between them would have been possible. The
‘‘Shadow of Amritsar’’ which the late Duke of Connaught deplored as having
lengthened over the face of India would have been nothing to the shadow of
Mahatma Gandhi's death for which the British authorities would have been
t!eld responsible. Although the Honourable the Home Member and men with
little minds may exult over the result, it is only Providence which has saved.
the British Government . . .

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): Do you mean
to say that Providence is in British Government’s favour? _

' Sir Abdul Halim Ghuznavi: . . . . and Indis from that dire fate. Nor let
it be supposed that Muslims would have resented his release. No humanita-
rian act of this kind would have been resented by any right-thinking Muslim,
and it is only because the Honourable the Home Member and his kind can:
never appreciate this, ‘that all sections of the people desire a radical change inv
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he constitution. On the other hand, if in spite of what had been_sca_ted ty
(;fv:fr?rsnent. they had released Mahatma Gandhi as & purely humanitarian act
in recognition of the value of his life to India and to the world, there would
have been such & surge of feeling of appreciation and gratitude born in the
people that a new opportunity for reconciliation would have offered itself
which, if Government used in the right way, wouid have enabled them to
mobilise public opmion behind them and to tind a new approach to the solo-
“ion of the constitutional problem. No one can believe that the Mahatma
would have condoned violence on the part of his followers and though he
is entitled. as he claimed, to examine the evidence. the result could not be
in doubt. His whole life’s teaching should have satisfied Government cf that.
Furthermore, the response of Mahatma Gandhi's sensitive soul to a greab
humanitarian act of this kind wouid have been incalculable. It may well have
eniisted the energics of the remaining - years of his life to the healing of
differences both between communities and between them and Government.
It is our misfortune and it is the misfortune of the Emipire that those who
were responsible are incapable of appreciating the tgaching of their Sreategt
political philosopher that ‘‘magnanimity in politics is the highest wisdom™’.
It is not too late yet to mend. I have faith in the good sense of the British
people, if not the present ruling class, and I hope the day when Britain a_nd
India could fully co-operate with each other ~ in establishing and securing
permanent peace and tranquiliity on this globe is not very far off and roay
fall within my life-time.

Mr. O. M. Trivedi (Secretary, War Department): Sir, may I begin by
tendering my grateful thanks to my Honourable friend, Sir Frederick James,,
for the very warm tribute paid by him to our armed forces. I was glad also
that my Honourable friend, Mr. Deshmukh, joined in the tribute. I am sure
everyone in this House wili endorse most whoie-heartedly my Honourable
friend, Bir Frederick James’ appreciation. The brilliant achievements of our
troops, our Navy and the Air Forces in India and their many deeds of conspi-
cuous gallantry and vaiour have filled wus all with pride and have evoked
generous admiration from the United Nations and I have no doubt that they
will live for ever in the history of India.

My Honourable friend, Sir Frederick James, referred to the consumption of
paper by the Defence Services and stressed the vital need for economy. It is
a fact that the Defence Services are very large consumers of paper, -and 1 do .
not deny that there is some avoidable waste of paper in the Defence Services, '
but. I can assure myy Honourable friend that ail possible steps for aconumy are
being, and will continue to be, taken. The monetary grant for stationerv to
officers and offices has been considerably reduced. The distribution lists of
Army publications a5 well as the set up of printed matter are being reviewed
from time to time with a view to reducing the'consumption of paper, and
substantial results have been achieved. All requisitions for new printing are
carefully scrutinised by the War Department to ensure that only such matter
ax must be printed goes to press, that the minimum number of copies is
asked for and that the matter itself is printed in the most economical form.
A review of Army Forms has also been undertaken with a view to their
abolition, or suspension during the war, or reduction in size or use of clieaper
paper, and I understand that about 90 per cent. of the forms listed in the
classified list of forms have already been reviewed. Further, a special economy
officer has recently been appointed for Defence Headquarters and Commands.
It is his duty to ensure, by personal inspection, that economy is being -
observed, to suggest further economy where this may be possible and to take
appropriate action where waste is discoverec .

My Honourable friend next wmade certain observations on publicity in
regard to military operations with specific reference to the Burma enmpéuign.
Those observations, if I may venture to say so, were very valuab'e; and I
fully endorse them. I will only add that the Directorate of Public Relations

1]

D
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is, m fact, guided by the considerations mentioned by my Honourable friend.
The majority of war correspondents have taken a consistently balanced view
of our operations in Burma, and so has the Indian Press on the whoie, though
it is true that in certain sections of the Press, particularly overseas, the
modest announcement made in the India Command Joint War Communique
on the 19th December was haiied as the beginning -of the re-conquest of
Burma.  May I, Sir, quote that communique? It read as foliows:
“During the past few days some of our troops have advanced southwards from the Arakan

border into Western Burma'and had occupied the Maungdaw—Buthidaung area without
opposition from the enemy who abandoned his defences.”

On occasions it is advisable for those responsible for publicity to pass cver
in silence speculations or even exaggerations in the Press in order that the
enemy may not obtain information of some vajue. Subject to this considera-
tion, I may assure yny Honourable friend that it has been, and will ccntinue
to be, the constant endeavour of the Directorate of Public Relations, through
contacts with the Press or war correspondents or by other means to ensure
that pubiicity is conducted in a manner which. will dvoid either c¢xcessive
optimism or undue pessimism, '

"My Honourable friend next asked whether some neans could not be devised
fqr_'gi'ving timely warnings of reduction in allowances to dependanis of officers
and other ranks, whether ‘“missing’’ or prisoners of war. The matter has
already been taken up, and preliminary examination shows that there riay
be some difficulties in giving effect to my Honourabie friend’s suggestion. We
.are, however, pursuing the matter and will take such steps as are possible- to
mitigate the hardships to which my Honourable friend has referred.

My Honourable friend next raised the question of the pay of British
Service and Indian Army officers taken prisoners of war. The position in this.
matter was explained by me in answer to a question put by my Honourable
friend some’ time last month, and I need not traverse the same ground again.
I wouid, however, repeat what I said on that occasion, namely, that in no
gingle comparable case is the pay of an officer of the Indian Army, while 4
prisoner of war, less than the pay drawn by a British Service officer in capti-
vity; in fact,rthe pay of an officer of the Indian army, while a prisoner of
war, is always greater than that of a British Service officer. 'The statement
which I sent to :ny Honourable friend last month will confirm this. I would
tike to add that it has now been decided that the marriage allowance and
lodging aliowance of an officer of the Indian Army will not be cut by 25 rer
-cent. while he is 4 prisoner of war. In addition, separation allowanece which
was not granted previously will be given in full. T hope this will catisfy my
Honourable friend.

My Honourable friend enquired if passage facilities could be provided for
the return to the United Kingdom of families of officers or British other renks
left behind in India. I am not certain whether my Honourable friend has
"seen the press note dated the 1lth February, 1943, on the subject which
announced a scheme of free passages for military families. As stated in the
press note, every effort will be made to allot passages as soon as possible, Lut
it is obvious that the shipping position may cause considerable deluys.. I have
‘s copy of the press note here with me. and I will be glad to give it to my
‘Honourable friend. _

* My Honourable friend next enquired whether the Indian Air Force
Squadrons were being equipped or re-equipped with modern aircraft or whether
there was still a s<hortage of such aireraft. The House will recollect that the
10 Squadron plan for the Indian Air Force was announced in ths Assembly
. in November, 1941. The House will be gratified to learn that its completion
. i8 now in sight. A certain number of modern airecraft has already reached
here, and more are due to arrive. The limiting factor in the 10 Squadron
.-programme is not now-the lack of modern types of aircraft. but an  ineuffi-
ciency of trained technical Tondian personnel for ground duties. It is our
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hope, however, to form seven Squadrons by the ead of June, 1943, and to com-
plete the full 10 Squadron programme by the end of this year. This will give
us an Indian Air Force exactly 10 times its size at the outbreak of the war, and
for the first time in its history India will have a modern Air Force equipped
with modern aircraft and able to take an active part in the defence of her
frontiers. '

In addition to this main 10 Squadron plan we have decided to undertake
iwo further important Indian Air Force expansion measures. o

The first measure is the introduction of a scheme for the appointment of
a number of Indian Air Force personnel to Royal Air Force staffs and units in
India to gain experience in established units working under war conditions.
This scheme is wide in its scope, and will eventually not only add thousands to
the war-time strength of the Indian Air Force, but also provide trained main-
tenance staff for the establishment of maintenance and base units behind
Indian, Air Force Operational Squadrons, when such a course becomes possible
and advisable, '

The second measure iz the Indianisation of Balloon Squadrons. The Indian-
isation of two Royal Air Force Balloon Squadrons is already progressing and if
zhis is successful, it is proposed to Indianise all Balloon Squadrons in India.

As T said before, the main factor now limiting the rate at which the Indian
Air Force can expand is the lack of experienced trained ground personnel;
in fact, the Indian Air Force needs thousands of trained Non-commissioned
Officers and Airmen technicians if its expansion is to continue. It is in this
matter that Government will greatly appreciate the co-operation and assistance
of Honourable Members of this House. In this connection, may I say, Sir,
that Air Headquarters has made special arrangements for a squadron of the
Indian Air Force to be at Delhi Airport on Sunday the 21st March, 1943, with
a view to give Members of the Central Legislature an, opportunity to see for
themselves a modern squadron of the Indian Air Force. I hope that all Honour-
able Members will accept our invitation to this ceremony, and having seen the
Indian Air Force for themselves they will give us their advice and assistance
in the matter of obtaining the airmen-technicians necessary-for the expansion
of the Indian Air Force. With regard to the repair and maintenance facilities
for the Air Force in India to which my Honourable friend referred, I may say
that all possible steps are being taken to strengthen and expand those facilities
so that they may be capable of meeting all operational requirements.

" Finally my Honourable friend urged that the question of giving the British
emergency commissioned officer in the Indian Army full Indian Army allow-
ance instead of one half ag at present should be reconsidered. As my Honour-
able friend is aware, this question has been examined in the past. I have
oow examined it once again in the light of the arguments advanced by my
Honourable friend in the course of his speech. The first point I would make is
that the Indian Army allowance is a special form of remuneration, a form of
overseas pay if one may call it so, which was originally designed partly to
sttract British officers to the Indian service in normal times and partly to com-
pensate officers who undertake continuous Indian service for the disadvantages
incidental to it. These considerations have no application to emergency com-
nussioned officers whose service”with the Indian Army may be limited to the
duration of the war. The second point is that the fact that the regular British
service officer seconded to the Indian Army receives full Indian Army allow-
snce is not by itself a sufficient justification for giving full Indian Army, allow-
ance to British Emergency Commissioned Officers of the Indian Army.

" Some Honourable Members: Why? o

Mr. C. M. Trivedi: I am coming to, that. Such secondment of regular
British Service officers continued in the past for long periods, and the seconded
officers were mostly Royal Engineers and officers of the Royal Corps of Signals.

The payment of full Indian Army allowance to regular seconded officers is
1] ‘.‘ 2
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u-legacy of long standing and not a new measurc introduced during the war. The
real criterion 15 whether the emoluments of British Bmergency Commissioned
Otticers of the Indian Army are adequate or not. In the opimion of.the Gov-
ernment these emoluments are adequate. The case of an Limergency Commis-
sioned British officer serving in the Indian Army is comparable not to that of-
the regular officers of the British service, but to that of the non-regular officers
ni the British Service.  The non-regular officers, if attached to the Indian
Army receive half the Indian Army allowance and so do British Emergency
Commissioned officers of the Indian Army. The third point I would make is
that my Honourable friend is under a misapprehension in thinking that a
British Service officer in India draws colonial allowance automatically, if he
does not get the Indian Army allowance. Colonial allowance is admissible
ouly to British service officers who are temporarily in India in transit, on
courses of instruction or on leave; but they do not draw Indian rates of pay,
and the colonial allowance in their case is intended to relate their United King-
dom rates of pay to the cost of living in India for a temporary period. The
fourth point is then an increase in the Indian Army allowance to. British Emer-
gency Commissioned officers of the Indian Army would accentugbe the dis-
content of Indian Emergency Commissioned officers as it would increase the
disparity between the emoluments of I. C. Os. and E. C, Os. I regret, Sir,
that Government is unable to accept my Honourable friend's suggestion.

I will now turn to certain remarks made by my Honourable and gallant
friend, Lieutenant-Colonel Dr..Sir Zia Uddin Ahmad. 1 am sorry he is not
in his seat. He complained that specifications in the Inspection Branch
were vague and ambiguous. Thig is certainly not true in regard to ‘speci-
fications for armament stores. The specifications for these stores are, 1- am
informed, extremely elaborate and precise, doubtless because any appreciable
deviation from them is liable to render such stores completely unsuitable for
use. Specifications for practically all general stores are drawn up by. Specifica-
tion Committees appointed for the purpose by the Government of India. These
Committees include trade representatives who have knowledge of the capacity
o1 their owrf trade and its ability to meet the required standard or to produce
tlternatives.  The position, as I understand it, is that specifications are suffi-
ciently clear and unambiguous to suit the trade. If my Honourable friend
gives me any particular case of a specification to which his complaint relates,
1 will have the matter examined. .

My Honourable friend next referred to the system of employment of Inspec-
tors on the basis of payment at daily rates, Inspectors are in receipt of monthly
salaries, ‘und perhaps my. Honourable friend referred to examiners and viewers-
working under the Controller General of Inspection. It is a fact that until .
recently these examiners and viewers working under the Controller General of
Inspection, were generally on daily rates.  This system was found to be unsatis-
factory, and a monthly rate for these grades has been introduced with effect from
the 1st January, 1943, The Controller General of Inspection is taking steps
to bring his inspection personnel on to the monthly rates of pay as soon as
he ean suitably do so. T hope this will satisfy my Honourable friend. In the
Armaments Directorate, the only inspection personnel employed on daily wages
ae the viewers. 1 am informed that this system is working quite satisfactorily.

T will now turn to the remarks made by my Honourable friend, Mr. Lslchand
Navalrai. He enquired about the progress of Indianisation in the Armed
VFerces of the Crown. T regret that for security reasons I am unable to state
t: & number of British and Indian officers in the Army, but I will give propor-
tions. As far as regular service officers of the Indian Army are concerned.
ibe proportion at the outbreak of the war was 55 British to 1 Indian. The
proportion on 3rd September. 1942, was 4'5 to 1. * As Honourable Members
are aware, permanent Commissions in the Indian Army are not at present
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.given either to Indian or British officers, and officers for the expanding Forces
are obtained by the grant of Emergency Commissions. On the 8rd September,
1940, the proportion of Emergency Commissioned British Officers to Indian
officers was 2'75 to 1. On the 8rd September, 1942, the corresponding pro-
portion was 1'5 to 1, that is, 1'5 British to one Indian. In other words, while
the number of British Emergency Commissioned Officers has increased gince
3rd September, 1940, by about 350 per cent. the number of Indian Emergency
Commissioned officers has increased by over 600 per cent. Even taking into
account British service officers attached to Indian units, the proportion of
British to Indian-officers was 7'5 to 1 at the outbreak of the war and it is now
4'5 to 1. This is striking progress indeed, but I would add that there is prac-
tically unlimited further scope for the appointment of Indians as Emergency
Commissioned officers. But the difficulty is the shortage of suitable candidates
coming forward. This is the universal complaint of Central Interview Boards.
The suggestion put forward by my Honourable friend that permanent com-
inissions should be given in order to induce candidates ‘of the right type to
come forward is obviously one that cannot be accepted and which I am sure
he himself will oppose on further consideration. It woulM be out of the
question beth on financial and other grounds. to build up an army required
during the war the basis of permanent employment. As regards the future,
some Emergency Commissioned officers would be-absorbed in the post-war army,
while others will be absorbed in superior civil posts, a large percentage of which
hss been reserved both by the Government of India and the Provincial Govern-
1ments for candidates with war services.

As regards the Royal Indian Navy, the proportion of British to Indian officers:
was 11 to 2 at the beginning of the War, and the proportion now stands as 9 to 5.
“As regards the Indian Air Force, this is purely an Indian service. Owing how-
ever to the fact that fully trained Indian officers are not yet available, it has
been necessary to take a small number of R, A. F. officers as a temporary
measure. ' The percentage of R. A. F. officers in the Indian Air Force is only
2°5.

My Honourable friend next complained that there was a large number of
British soldiers in the clerical establishment of G. H. Q. This is not true.
The total number of Indian eclerks, both permanent and temporary at the
. H., Q. is 3,971 as against British other ranks who number only 565. As I
explained in the House some time ago in reply to questions, the G. H. Q. is
4 military organisation, and the constitution of its ministerial establishment
must be adapted to its needs. It cannot be compared in all respects to civil
offices: The G. H. Q. requires personnel of different types to deal with the
questions arising there. It requires a small number of British personnel to
¢deal with work for which military experience, in addition to clarical training
is essential. It also requires Indian clerks to deal with other types of work
for which military experience is not required.

My Honourable friend next referred to the question of an advertisement for
the .post of an Assistant Master in the Prince of Wales Royal Indian Military
College, Dehra Dun. I am afraid that-in the short time available, I have not
been able to get all the information, because the office which deals with this is in
Simla. But I am informed that the advertisement does not bar applications
froin Indians and if the Federal Public Service Commission recommends an
ludian, T have no doubt that Government will appoint him.

Finally, I would refer to one or two points mentioned by my Honourable
friend, Sir Muhammad Yamin Khan, who, I am sorry to say, is not in his seat.
‘He referred to the abuse of staff cars. The position in that respect is that there
ar: orders that staff cars are to be used only on official dubies and not-for any
private purpose, for example, going home for lunch.

Mr. Muhammad Nauman: What is the practice?
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Mr. C. M, Trivedi: I have no reason to believe that the orders are not
followed, although I am prepared not to deny that there may have been cases
of individual abuse. We will continue to maintain vigilance to ensure that the
existing orders are carried out and there is no contravention of them.

8ardar Sant Singh: Will you take the same action in India as they did in
England when they found that an officer took the car for games and when he
was found out, he was dismissed ?

H;. C. M. Trivedi: We will certainly take action in any case where abuse is
proved. _

The next point referred to was in connection with some contract for military
lorries in Meerut. My Honourable friend. Sir Muhammad Yamin Khan who
mentioned this did not give full details. Neither have I got any details. But if
my Honourable friend gives me particulars T will certainly have the matter
lcoked into. Sir, T have nothing more to say.

Mr. M. Ghiasuddin (Punjab: Landholders): Sir, I should like to make a few
observations about one or two matters which at the moment are agitating the
rubli~ mind. I will speak only about two matters generally, that is, one,
Indian Overseas and secondly, abont employment of demobilised officers of the
army after the war. :

Sir, while T am on the subject of Indians Overseas, T must make a public
appreciation of the services rendered by the Honourable Mr. Aney to the cause
of Indians Overseas. -I had the honour and privilege of working with Mr.
Aney iv the Emigration Committee, and I have been watching his attitude an
the flour of the House. In the Standing Emigration Committee, his opinions
werve listencd to with the greatest respect by all the Members of the Committee
aini great weight was attached to them. As head of that Department, he was
very irank, very sympathetic and if there were failures, and it is such_a Depart-
ment where failures are bound to occur, he was very frank about it and told
the Committee exactly how:the things stood. He never allowed either his
personal prestige or the prestige of the Government of India to stand in the way
of his frankness. He served Indians when they were in greatest need. When
- owing to the Japanese aggression many of his countrymen had the misfortune
of being turned out of countries where they had settled, he was the first to go
to their aid, even at his advanced age and he undertook a journey to Assam and
there he spent some time at the cost of his health. He is a lovable gentleman
who is always prepared to make sacrifice for the sake of his ideals.

" Now, Sir, coming to the general question of Indian Overseas, I must say
that a large nuinber of Indiuns who chose to settle optside India are not'in a,
happy position. One should have thought that at a time when this war is on,
when Indian soldiers have been making large sacrifices on all the fronts in the
defence of the Empire and in the defence of all the sacred principles of human
liberty, sacrifices which won the applause both from friends and foes alike, at
that time one should have thought that racial discrimination which our nationals
are meeting outside India would be done away with. But unfortunately it is not
so. One glaring example of such discrimination, I may point out, is the High-
lends of Kenya. Even today, Sir, unfortunately, the position in the Highlands
of Kenya is the same as it was before. -

Mr. President (The Honourable Sir Abdur Rahii): . It is Five O'Clock now.
The Honourable Member may continue his speech tomorrow.

The Assembly then adjourned till Eleven of the Clock on Tuesday, the 16th
March, 1943.
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